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Mr. Deputy-Speaker: The 
is: 

question 

"This House is of opinion fr1at 
Government should bring forward 
suitable leg:sl.ation to debar r~tiri;d 
Government employees from l)cirig 
re-employed in any Government or 
private service." 

Th~ Resolution 10a1 negatived 

15.U hn. 

RESOLUTION RE: FIXATION OF 
PRICE OF JUTE AND DISCUSSION 

RE: SCARCITY OF RAW JUTE• 

Mr. Depat1-Speaker: Shri Venkatea-
war Rao. He is absent. Sbri lndrajit 
Gupta. 

8llJ'I ~ Gapta (Calcutta--
South West): :Mr. Deputy-Speaker, 
tbJa resolution was allotted to the Food 
and Apiculture Ministry. But I do 
not .ee anybody here from that Kin-
istrY. 

The Minister of Commerce <Sbrl 
Kanup>: I am looking after this. 

Shrl lndrajit Gupta: I am very 
h.appy. I beg to move: 

"This House .is of opinion that 
minimum and max.mum prices o! 
raw jute should be statutorily 
fixed and enforced." 

Happily, as circumstancea have it, 
this debate bL>comes rather in the 
na,w·e uf a continuation o! a similar 
debate which took place yesterday and 
which Is still unfin.shcd on a very 
similar and allied subjt.><:t. Therefore, 
my task is made somewhat eas.icr, 
because the same Minister also is here 
and it is not ncce.ssary for me to 
repeat many of the things said yc.:;-
tcrday. 

Mr. Deputy-Speaker: Then he should 
be brief. 

Shrj lndraJit Gupta: I .shall be a11 
b1·id us l can. Today then~ is a spt.>ei-
lic isi;uc in this rcsolut1on-thc qucs-
tion of fixation of price of raw jute. 
As far us we an• able to learn, at 
this very m.1mcnt perhaps today there 
is a l·onfcrl'nt·e taking place between 
the CentraJ Government and repre-
scnLalive1 of thl• IJMA m Delhi to du;-
cuss this very qul~stion. Therefore, 
thl! dcbak in his House has 11. very 
Siillilicant bearing upon what the 
possible future outcome of thi11 dill-
cwsion on price Hxation i11 goinll' to bt'. 

The problem, as we sec it, is this. I 
do not think there is anyb idy who on 
principle tht.'<>rt•lically disputes the 
case for the fixation of a floor or mini-
mum price. As I had ml·nl•oned yc1-
lt.'1"day, the Chief Mini.sh'r of my State, 
Dr. B. C. Roy has only a •:ouple of 
days ago emphasised this paint In a 
public 11tatement and made It quite 
clear that unless some arran1em.ent ii 
made for the fixation of a floor price, 
neither will the jute cultivator be 
1uaranteed any 1ort of protection 
ai;ainst the intA?ret11ta which are tz)'inl 
to fteece him. viz., the middlemen and 
the Jute m.ill.1 and the bil Jute dealer• 

•'l'be Chair later decided that ~ discuuion re: Scarcity of Raw Jut.e may be 
taken up~ with that on the Relalu\lon n: Fixation of Price of Jute <Vtck 
Coll Jll-80). 
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against whom he is helpless according 
tn Dr. Roy, nor will the future of jute 
cult.vation be put on any kind of stable 
or reliable basis if the cultivator is 
not assured of a future in which he 
r.an be sure that by expanding the 
acreage under raw jute, he will be 
assured of an economic price. 

I do not wish to quote other official 
1ources. but I shall give one example. 
In 1954, very leading and prominent 
offic.als of the Government--Food and 
Agriculture Ministry-and the Indian 
Central Jute Committee gave evidence 
before the Jute Enquiry C~mmission, 
in which they said that they were of 
opinion that without the fixation of 
m.nimum price, it would not be pos-
sible to protect the raw jute cultiva-
tor. So, I take it that th~rc is no 
dispute on principle on this question. 

If we study the trend of raw jute 
prices over the last few years, the 
thin!? that strikes us most is not that 
the pr ce is low every year, bu~ the 
share fluctuations in orice from season 
to season. If the index fi,e:ures of 
price!I of raw jute are looked at, it 
will bl• found that with a base of 1914 
eaual tJ 100. the index moved u9 to 
188, which was the average for the 
four vears from 1944-45. From 188, 
it went up to 322 and in 1954 it came 
down to 248. Then it went up to 283 
and then to 350 and from 350 in 1958 
It came down to 331 and so on. These 
aharp fiuctuat ons are there. 

Within these sharp fluctuations, we 
11.lso ftnd another pattern which does 
not fluctuate s:> much. At a particular 
time of the year, when the time is 
approachinc for the new raw jute crop 
to come into the market, when the 
time comes for the peasant to 10 to the 
market with his raw jute, the prices 
always tend to 10 down. This year is 
no excep:ion to that. A£ I said 
earlier, the raw jute prices have fallen 
ln the Calcutta Market over the last 
tw ~ months from Rs. 62 per maund to 
about Ra. 31 or Rs. 32 per mawid, 
which ia the prevailin& price. A 

catastrophic fall has taken place, has 
been engineered, with this end in view. 
This year the jute crop is go.ng to be a 
very big crop, a ·bumper crop perhaps. 
When the jute crop comes into the 
market, by putting pressure on the 
cultivators, the price can be lowered 
and jute can be got cheaply from the 
peasants, who have got no holding 
p~wer whatsoever. We find this pat-
tern every year. I do not have time 
to go into details. It happened m 
1958 and this pat:ern has been repeat-
ed every time. Once the jute goes out 
of the cultivators' hands into the 
hands of middlemen, we find the oppo-
site tendency beginning. The price 
begins to rise again. This year in 1961 
and also towards the end of 1960, we 
saw how after the raw jute had gone 
completely tut of the hands of the cul-
tivator, the price was pushed up by 
middlemen and the speculators in the 
Calcutta market up to the unprece-
dented lf'vel of Rs. 60 or Rs. 62. The 
l:ultivator had not got any benefit out 
o.! lhcm. Those pr.ces were manoeuvr-
ed by the speculators and lhe jute 
mills have said that they would not 
be able to buy Indian jute. 

Pandit J. P. Jyotishl (Sagar): That 
happens with every agricultural com-
modity. 

Shrl lndrajit Gapta: But al! agri-
cultural c mmodities do not amasa 
Rs. 140 crores of foreicn exchange. All 
agricul'.ural commod.tics are not used 
for making goods in which we enJOY 
a near monopoly position in foreign 
markets. M one time it was almost 
a total mon:poly. Even today despite 
competition, about 88 per cent. of the 
market is s~ill controlled by Indian 
jute goods. That :s why this particular 
commodity, wilike others, has a parti-
cular importance and significance for 
our country. 

So, Sir, the position is this, that up 
te> date Government has never made 
any attempt whatsoever to reaulate or 
control the prices. Raw jute market 
has been left completeq at the mercy 
or thoee forces which are natW'lllly 
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cwisiderably stronger than the poor ment will shortly do somethinc, says 
cultivator-the middleman, the jute Patil". In the course of that he says: 
dealer, the agents of the mills. I would 
stress on this point, that latterly, over "Thi! Government of India 
the last few years, the jute mills would shortly do somethinc so 
themselves have been directly coming that the minimum price for jute 
into the market much more than they get fixed as has been done in the 
used to previously; that is to say, the case of su1ar cane." 
mill companies have appointed their 
own agents U:1j dealers over many 
many areas and are trying to buy 
direct from the jute growe1·, in that 
sense, beating down thC' pr:ces. 

The position is this. This year no 
minimum jute price or anything of that 
kind was fixed before the sowing seJ-
son began A \'l'ry big crop has c~ml'
That is good. We are pleased about 
it. Now, when the market is begm-
ning to receive this new jute crop, 
once aJtain the prices are being forced 
down by a number of measures which 
have taken place during the last two 
ur thref' months in an organised con· 
spiracy, I should say, by the Indian 
Jute Mills Association. The artificial 
reducti:n of production in the mills 
by reducing the working hours, seal-
ing of looms, block closures and ~o 

on, has produced an atmosphert· whc;·e 
the peasants, the cultivators are pro-
bably made to understand that the in-
dustry is in a bad position, it is n!1t 
able to run to full capacity, the miils 
would n Jt operate for normal hours, 
and if they do not get rid of the.fr jule 
just now by selling it at any price• 
later on they would be saddled with 
it and they would not know what to 
do with K. Therefore, a pressure i~ 

created, as it has been created in the 
past so many times. Again it has been 
created now. 

Therefore, Sir, the ur~encv of this 
question baa arilen and becauae of 
that thele conference are takin1 
place. A number of public atatements 
have been made. Dr. Roy bu made 
one statement. I find from the papen 
today that our Food and Apiculture 
Kinlster bu made a statement in Cal-
cutta only two day1 qo. Tiie h.M-
ln1 8fven ls: ~ Union Govern-

He has said many other thin1s also. 
So this topic seems to be very much 
on the agenda. Therefore, we are 
pressiag now for this very stronaly, 
that after proper consu1ations with 
the West Bengal Government and the 
other State Governments who are in-
terested in the production of raw jute, 
in consultation with the various other 
interests that are connected with this 
trade and industry, in consulatlon, I 
w111 say, also with the representatives 
ot the cultivators and the Jute mill 
workers who are the indirect sufferers 
Crom this constant ftuctuation of the 
market, the Government should as 
speedily as possible take a decision on 
this matter and ftx a minimum price. 

How is this price to be fixed? The 
only formula which can be sugested 
at this sta1e is, naturally, that the 
actual cost of production to the cult· 
vator-lt may vary from St.ate to 
State or rc1ion to re1lon, I 1rant that 
-should be auessed. It is not a very 
dift, ... ,.dt thint to do, because the ele-
ments in enterin1 into coat of pro-
duction ln raw jute are comparatively 
simple. There ii the question of cost 
of his seeds, the cost of the fertiliser 
which he miJht be able to procure, 
water for which he does not pay an7 
cost, and the rest of it his own labour 
and the transport Involved in bis t.ak· 
in1 the jute crop from bis fteld to the 
market. If after this uaeument ia 
made and on the buia of that aaea-
ment a price ii ftxecl which returna to 
him the coat which he hu incurred 
and also 1ivea him a sHPt mar1ln 
of proftt, it will act M an inr.entlve to 
him te ao Uutacl in the nest IOWine 
season also so that he does not reduce 
the acreaae or tramt.r it to paddy or 
some other crap, The cmt of produc-
tion can .. -d Ud a price e...s. 
My lnfo:-maUon I• that the eomt ol pro-
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duction of the cultivator this year in 
Bengal, at any rate, has been in the 
neighbourhood of Rs. 35 to Rs. 40. 
H ia quue uKelY, the cost of produc-
tion is also goiAg up. 

l would state here, the Government 
has failed in its duty in other respects 
too. Everybody knows that the y1eld 
ptr acre in our country is very low. 
Quite a lot has been done since paru-
tlon to develop jute acrea2e, out of 
ntJccss1ty because we have .been de-
prived of the original source of our 
raw jute supply. But the position 
still is, the yield per acre in India is 
1"0und about 2.85 to 3 bales per acre 
whereas in Pakistun it is 4 or over 4 
and in some other countries it is 
higher. 

The yield per acre depends on the 
a11sistancc the Government is going to 
give to jute cultivators in the form 
of fertilisers, proper and cheap sup-
ply of fertilisers, seeds, rctting faci-
lities and so on. It is not being p1·0-
vided in an adequate measure. There-
fore, his cost of production has gone 
up. He has to buy fertilisers, seeds 
etc. at his own cost. Then there are 
the labour charges. The transport 
charges have also gone up. That Is 
why I say that the cost of production 
must be taken into account. 

U this is not done, Sir, we wiil 
again become victims of the same 
cycle which has taken place from 
year to year. If he does not get an 
economic and profitable price, again 
next year the acreage under jute will 
be reduced. He will divert that to 
some other crop. Again there will be 
a shortage and the IJMA will come 
forward and say that they will have 
to restrict producUon and they will 
put the burden of it on the 11houlders 
of the workers. Once again we will 
start losing our markets abroad. 

Therefore, as Dr. Roy has very cor-
rectly pointed out, if a reliable and 
lt&ble basia has to be provided for 

this industry and this trade on which 
the entire econmy of West Ben.gal de-
pends, then this policy must be given 
up, this policy of doing nothing, of 
giving a free reign to the Jute Mills 
Association, to the big dealers and 
speculators. The Government must 
intervene and fix this price. I would, 
bherefore, suggest--this is a personal 
suggestion-that the price should be 
fixed somewhere in the neighbourhood 
of Rs. 40 to Rs. 45-of course it will 
vary from region to region depending 
on local variation in the cost of pro-
duction. 

Sir, my resolution, as you will have 
noticed, also refers to the fixation of 
a maximum price. That is not the 
burning issue at this moment, but 
because the House may not get a 
chance to debate on this issue for 
some time that comes in. That com':!s 
in at a subsequent stage. At this 
stage when crop is beini? purchased 
from the cultivator, the question of 
minimum price is of immediate im-
portance. The other thing mav arise 
tomon-ow or two months or three 
months hence when the crop has pas-
sed into the hands of the middlmen 
and it has gone to the Calcutta mar-
ket where these speculative forces are 
very powerful. We have seen what 
happended this year. The prices were 
rockted up to Rs. 62 per maund. At 
that stage Government does not inter-
vene. Here is a speculative market. 
In the name of future trading, hedge 
trading, bulls and bears and all sorts 
of things, the prices are manoeuvred 
up in this fashion doing immeme 
damage to the industry. 

Therefore, my second suggestion ia 
that they should regulate the mini-
mum price to protect the culUvator 
and also the maximum price at a sub-
sequent stage so that-I am not say-
ing this in the interest of anybody 
except the mills, the mill• should be 
interested In that--wben the maximum 
price will be regulated the milJa do 
not have to buy beyond that price. 
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This is in the interest of the industry 
itself. 

But here we ftnd the Gevernment as 
usual refulring to intervene on any 
point whatsoever. Th whole market 
has been left to the play and inter-
play of these forces which are inter-
ested in marking, naturally, their own 
profits. Therefore, a very serious 
situation has developed. We are in 
dancer of losing a good part of our 
foreign market due to sharp ftuctua-
ti011.s and variation in prices. Our 
foreign customers are disgusted and 
fed up. They do not want to purchase 
from a market which Is so unstable. 
They do not know from month to 
month what is going to happen. 
Therefore, it the hon. Minister like 
the IJMA wants to raise before us-
I hope he does not-this bogey of 
substitutes and competition, let him 
remembeor that if any bogey of sub-
stitutes has arisen it is they who have 
created it, it is they who havP brought 
~t about like the Frankenstein 
monster, according to thPir own 
designs, but actually for the sake of 
making quicker profits and to damage 
the future Interests, the lone term 
intersts of this industry. 

There is one other point I wish to 
deal with. If the cultivator i11 to be 
strengthened and encouraged he should 
be assisted by Government. This is 
not something wh:ch I hope is terri-
bly revolutionary. This is a simple 
thine. It should have been done long 
a10. He must be assisted by the 
Government, educated and assisted to 
grade his raw jute. No gradin1 of 
raw jute is done by the rultivetor. 
He brines his jute in one bundle. in 
a heap to the market. Nowadays 
there are certain specifications laid 
down by the industry and trade . .Jute 
is clusifted as top, middle. bottom and 
IO on. The jute cultivator is totally 
ignorant of all this. He brin11 all bi1 
nw jute in one heap to the mandl or 
the dealen' orpnlution. Theo mJddle 
mu buy1 from him at as low a price 
• poaible and be does the sndinl 
before be takes It to the jute mill. and 

that extra profit which he ill ablp to 
1et by grading and assorting the jute 
and takine it to the (ate of the jute 
mill goes to the pocket of the middle-
man. If the jute cultivators were 
assisted by the Government by its 
various organisations and marhincry 
of the Indian Central Jule Committee 
and the State Government and edu-
cated on how to 1rade and assort raw 
jute before he sells it to the middle-
man, then he would be able legiti-
n1ately to claim a hiehrr price, and 
he would get it too. But, unfortu-
nately, even that is not beinJit done, 
apart from thP qUl'stion of not sup-
plying proper sec>ds and fertillzeni. 

Then, I think the hon. Wnister is 
perhaps a bit sceptical about what I 
say about speculation. I think every-
body knows, including Lhe Indian Jute 
Mills Association, how spC'culat.ion is 
pushing up the price or pulline down 
the price so much. But they do not 
seem to worry about it, and I do not 
know why. Pc-rhaps, there is one 
reason for it. I was looklni tuto the 
amwer which Shrl Manubhai Shah 
gave on the floor of this Hou'le In reply 
.. .o a que11tion which hl' oni1wered on 
the 13th March of thi~ ye11r. I am now 
quoting from his rPply, which aay1: 

"The operators and the mill~ in 
most cases in the Cak11tla market 
are common and, therefore, the 
speculative tendency is p•·cvalent 
both amone the mill~ and the 
operator1." 

This i11 the 1ecret of t.he whole thing 
actually. These very p!'ople who arc 
runnine the mills. quite a number of 
them, under different name, or In the 
names of different compunics, are abo 
1peculator11 In raw jute in Phatka 
bazaar. Therefore, when 1t is proftt-
able, they pay more attf'ntlon to the 
production in the milh. When U 11 
not 10 profitable, they enter the SJ>f'-
culatlve market. ti It is more proftt-
able to do BO, even at the cost of the 
production in u.e mills. Most ol the 
mill-owner1 are doin1 It, and that la 
the rea1011 why thq 10 on 1houtl"1 
about the 1CU'Clt1 of raw jute, but not 
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very much about the prices. Mr. 
Pilkington, the Chairman of the 
IJMA. did make this admiss10n in the 
last annual general meeting of the 
IJMA on the 17th March when he 
said-I am quoting: -

"There is speculation, and some-
times excess!ve speculation in the 
Calcuta jute trade. No one would 
attempt to deny that speculation 
is a featurP. of all commodity 
markets, end the jute m11rke+ 
suffers from it more than most..·• 

This is an admission, :• confession I 
must say, which he made to the r.1em-
bers of his own association who arc 
responsible for it. 

Therefore, it is not r:'mply a ques-
tion of supply and demand that if 
there is a good raw jute c1op, th£' 
prices will ~o down and if there is 
srarcity the prices will go up. That 
is the basic economic law. But wr~ 

have seen here that the opposite of 
this is hnppen:ng, cont.rary to all nor-
mal et'Onomic laws. There is a shou!-
ing about the scarcity of raw jute and 
the price crashes from Ri:. 62 to Rs. 30. 
If there is scarcity, how do<'~ this 
happen? Nevertheless, apart from 
that, the other major factor that ope-
rates is the qurstion or !!peculation. 
I would like to know Crom the hon. 
Minister what steps, if any. Govern-
ment intends to tak<' to curb thi11 kind 
of unhealthy speculation. Many 
powers have been laid down eon paper 
and the Jute Commissioner was inve11t-
ed a few months aio with all sort11 
of powers. But, as far as I know, 
hardly any action has been takP.n by 
him in spite of their power. I do not 
know if there is any machinerv even 
at the disposal of the Jute C0mmis-
sioner. Therefore, these are things 
which play a vital role on the question 
of prices, and I hope they will be pro-
pc?rly considered by the Government. 

I now come to my ftnal poJnt, aud 
I 1'9fer to that because I am antici-
patlna the Minister raisl111 that arsu-
ment. Bla 81'1\UMDt will be that our 

industry i11 functionini in a compe-
titive world market and, therefore., we 
must see that raw jute orices do not 
go too h 'gh as, in that case, the prices 
of our products would rise and we 
will lose the market. Now, nobody 
denies that raw jute prices should be 
lower and should not ~o too high. 
That is why I have sought in my Reso-
lution that we must ftx not only the 
minimum price but nlso the max'mum 
price. But if you take this isolated 
factor of the price of raw jute and 
say that the whole future of jute 
markets depends on this, I will say 
it ill wrong_ There must be an integ-
rated study of the whole industry as 
such, and, I am afraid. in that other 
Ministries also are concerned. 

15.34 llrl 

fSHRI HEDA in the Chairl 

Let me just mention a Cew factors 
which, if I may say so, counter-
balance the other factors. That i:1 to 
say, on the argument that raw jute 
prices should not be ftxed at a mini-
mum, the~e should be no floor, against 
that I am putting forward the follow-
inl'? arguments, which paint a much 
rosier picture of the prosoects of the 
industry and whirh you must elso lake 
Into consideration. First of all, is it 
not a fact that In the past the home 
market, our domestic market, our GWn 
Indian market, the market within our 
own country for these jute goods was 
very, very small indeed? Only about 
7 to 8 per cent of the total production 
of our mi11s used to be consumed •n-
temally. Now, it is a very aood thing 
that our Five Year Plans, our indus-
trialisation, our economic nct!vity etc. 
are goin1 up and the consumption bas 
rt1e11 from '1 to 8 per cent to nearly 
25 per cent. Almost one-fourth of 
the total production of our mills is 
now being consumed in India. This is 
likely to 10 up. So the queat;on al 
competition there does nut arise. Tbllt 
part which is consumed intemallv bu 
tot no competitors. Tbat ~ our" own 
marbt. 
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Secondly, this is a very important 
thing, even if the prices of raw jute 
are pegged a little hii;iher than the 
IJMA would like to have them peg-
eed, what about the other s:de cf the 
picture? What about labour produc-
tivity? In 1948 there were cmp'oyed 
in this industry a little over 3,20.000 
workers, but in 1948 the production 
was a total of 1 48 million tons of 
jute goods in the whole year. In 
1959 production went I.ID Crom J • 48 
million tons to 1. 52 million tons, 
whereas the number of workc>r~ em-
ployed in the industry in the roean 
time has gone down from 3. 2 lakhr. 
fo 2· J lakhs. Nearly one lakh work-
ers in these last 8 to 9 :veal's hav·_· 
been thrown out The labour com-
P~~ment has been reduced by om· 
lakh. That money has been saved by 
thp employer.:; in labour t•ost~. 

According to the Central Statistical 
Organisat:on of the Govt•rnment itself 
labour productivity index in the ju~r 
industry h·1_, gone up to 131:1in19!lfi 
taking 1946 as equal to 100. I want 
to know th's Has the Govt'r:.m1"1t 
g't any machinery or mr-an~ of fln·iiil1: 
out whether the benefit of this chc·111• r 
labour cost has been transfcrn·d le> 
the customer or thp consumr·r at :111? 
We are told that if raw jute is kr·p'. 
cheap, jute goods will also be ch· :1,1 
and that it will be iood for the co11-
sumer. It is a good ar~ument. I 
want to know how much benefit of 
the money that ha5 been saved on 
labour cosb has been transferred to 
the customer. I will say nothing bu 
been transferrl!d. The whole of that 
has been pocketed by the mills. Hu 
the Government got no machinery or 
means of ftnding out, ol checking, 
assessing or calculating where ti'lls re-
duction ol the cost price ls golnf! 
Rather the NIDC has liven Joens of 
nearly Rs. 4 crores to these mms 
to carry out modernisation. But 
Jet me remind the hon. Minister that 
this reduction ln the number ol work-
enr and the growth In labour produc-
tivity It not belnar carried out entire-
ly b:v modernl.tnir the machin~ In the 
mllls. A yery bl1 part of ft ha• bem 
canied out simply by reductn.: the 
number of worti:en even IXI the old 

Jute 
machines which have not been mod-
ernised. It is no usf! at all sayin& 
that if raw jute i111 kept cheap, the 
hess'an and sack:ng will nlso be cheap. 
It does net follow B11tomat1cally at all. 
We were told that if labour is cheaper, 
jute goods will be cheaper. It is not 
so. Huge savings have been made by 
the mills on their labour or waae!I 
bill. Has the benefit of it gone to the 
foreign consumer? Not at nil. 

Then I want to know ••hat is being 
done to make these mill-owners div-
ersify their lines of production. They 
a~ saying that they are :tlso doing 
something. They art' businesamen. 
Thl•y are also realising that they can-
not go on in the way they used to 
100 years ago in the i;iood old days. 
when you just went on producing the 
old standard hessian and l'!Bcklng fab-
ric and it was sold throui;ihout the 
world Those days have J:One. You 
have 'to have a modern outlook. In 
this industry you havr to divcnlify 
your types of production. But the 
mentality or these old conservative 
pc·ople, with the old out.look, elth1>ugh 
the ownership of the mill1 111 chang-
ing, has not chan1ed at all. What i~ 
b"ing done by the Govemml'llt to 
cl ."('lop m~rc non-traditional 'l'rnr-
h:,? We are still pe1&cd to the 
Nor.h American and Latin American 
n1 ukt" !' and the Austral' an markc•t. 
If a:1ything goes wrong there, lf rc-
c·• ·.:on takes place or it tradr deprf!ll· 
si:;:l takes plac1~. in North America or 
in Argentina 01· in Au11tralia, our 
indu.~try is finished. What 1.ibout a!-
ternatlve markets? What about non-
traditional markets? It Is very 1ood 
that 11ome trade has dc·Jclo1>ed with 
the socialist rountrie11 throulh the 
S.T.C. ~ a matter of fact, •ven Mr. 
PilJdngton admit11 that in J959, ii 
China had not bou1ht 50,000 ton1 more 
than they normally buy, our export 
position would have Ix-come bad. We 
should develop altemative marketc. 
There are African market.; there art' 
Middle Eut lllM'kei.; there are 
South-1'.ut Asian marketa. All th1I 
development 11 beln1 left to the 
I.J .M.A. Wbett ls the Govern-
ment! What It it doln~ M,. qJb-
mmlon la that unteu all these facton 
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are taken into account, it is totally 
wrong to pick out only the ~lement of 
raw jute, and say, you must allow this 
to be as cheap as possible, otherwise, 
the industry has no future. 

These are my submissions. I would 
plead with the Government to remem-
ber that this golden fibre is still capa-
ble of bringing much gold !o our 
country, Please allow it to do that 
to enable the cultivators and others to 
get a proper return for their labour. 
Do not allow this golden fibre merely 
to be converted into sack cloth for 
the mm-owners and into ashes of the 
hopes of millions of cultivators and 
poor people. 

Mr. Chairman: Motion moved: 

"This House is of opinion that 
minimum and maximum prices of 
raw jute should be statutorily 
flxed and enforced.'' 

Shri Auroblndo Ghosal (Uluberia): 
Mr. Chairman, I wholeheartedly sup-
port the Resolution that has bel'n mov-
ed by Shri Indrajit Guota. The whole 
economy of Bengal once W!ls based 
on jute production and the jute indus-
try, because jute was ustd to be v,rown 
on the one side of undivided Brngal 
and the jute Industry wn·; situated on 
the other side of WE'st Bengal. But, 
unfortunately, after Pnrth'on, 75 per 
cent of the jute-growing areas went 
to Pakistan and the jute industrial 
area remained with us in West Ben-
gal. Naturally, after the Partition, 
there was shortaee of jute for being 
provided to the jute mill!!.. The an-
nual requirements of the jute mills 
is about 60 lakh bales. Of coul'Se, in 
these years, some improvement has 
been made both in the case of acrl'agc 
under jute cultivation and also in pro-
duction. In 1947-48, the Rcreage was 
about 2· 68 lakh acres and the quantitv 
of production wa5 about O· 48 lekhs 
bales. In 1959-80, the acre.al(e came 
to B· H lakh arres and the production 
has come to 21·70 lakh bales. T.lia 
is the production in West Bengal. The 
balenee of the shorta1e used to be met 

from production of jute in Assam, 
Orissa and Bihar and the l'emaining 
portion from imports from Pakistan. 

It has been stated by Shri Indrajit 
Gupta that jute price is fluctuating all 
along. But, it is fluctuating very 
greatly since Independence because 
the pattern of the raw jute market 
has changed to a great extent, Pre-
viously, there was a category of peo-
ple who were called jute brokers, who 
used to go to the jute growers, give 
them advances before the season and 
after the season is over, they used to 
collect the jute, store it in their 
godowns and they used to sell the 
jute to the mill-owners who were 
mostly Europeans. At the present mo-
ment, most of the jute mills are owned 
by Indians. Most of the jute mill-
owners have brought the jute industry 
in the share market. They appoint 
their collectors of jute in the rural 
areas. So, raw jute has come under 
the control of the jute manufacturers. 
The middle-men who were previously 
calrd jute broker!! have been mostly 
eliminated and the jute manufacturers 
are identified with the jute broken or 
middlemen. For that reason, they have 
been able to bring down the prices 
of raw jute during the season when 
jute is brought to the market and price 
is raised at the end of the season 
when jute is not available to the 
jute mills. On account of this mani-
pulation, such fluctuations in jute 
prices are taking place. In the ftr'lt 
week of July, the 1>rice Df jute was 
about Rs. 60 per maund, but within 
these few days, it hes come down to 
Rs. 30 per maund. So, there has been 
such a sharp fall from Rs. 80 to 
Rs. 32 or 30 per maund. The Jute 
owners themselves are responsible fOr 
this. They have tlmnselves c:reet.cl 
this scan:ity of jute. On the one hand, 
they have deprived the worken by re-
ducing their workinl hours, by -1lns 
loom11 and by closlm( mills, of their 
lecitimate waces. On the other hand, 
they have iot the benefit of the low 
price also, and they are now reapln1 
the beneftt of low miee for !he mar-
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ket arrivals of raw jute just du•"inir 
.this !eason. 

In The Capital. they have admitted 
that there was heavy sperulative buy-
ing by merchants and others kl'ell to 
secure a quick profit. Now, who are 
these buyers and merchants? They 
•r•• the mill-owners themst•lve<. or 1hl· 
m:;!1ufacturers themsel\'es. In raw 
jute. thev have madt· a orofit; in the 
industry: they have made profits by 
cloi:ing th<' mill~. b~· rt•during llw 
working hours and by sealing looms. 
Now, whrn thl' jult' season has come, 
th<'~· an· going to make profit by 
purchasing jute at a rC'dUct•d rat£'. 
Thal is th<' r1~ason why l"Vt'n tht• 
Chif'f Mini,:t•'r of West Bf>ngal has 
pleadpd for fixing the minimum 
prict' of jutP. 

Shri Indrajit Gupta h.1~ suggested 
th:1t a minimum price ma~· !.le fixt•d 
At Rs. 40 or Rs. 45. That 1s. of cour•P. 
subj1·d to !:omr ronrlition<. bt>eausp th" 
pric,· of an~· cash crop i:- rPlat<•d to 
th(' pl"icP of thP food crop. If the• 
pril"C' of piidr!y. whirh is the Cui1d cr<•P 
in West Bengal. goes high, thl'n, of 
course, it will b1• vc•rv difficult to 
maintain this ceiling fo1: !he cash crop 
namC'lv jute. Naturally. th«· priC'\'s of 
all these c:ash rrops arl' l't'lat<'d to 
thP price•:; of the food crops, ThPrt'-
forl', then• cannot be any strict rule 
for price f\.xation, but RR. 40 to Rs. 
4.'i would be the normal price at the 
prl'!ICnt momc·nt in Bengal, per 
mound of jute. 

Regarding erading, I woulcl like to 
submit that it has been stated right-
ly.-and I have mys!'lf seen in mv 
area what these jut~ mills are doing-
the jute mills are purchasing the jutP 
in heaps without any grading. They 
purchase it in a lump, and then grade 
it, and thr>n they get a huge profit due 
to the difference in prices for the dif-
ferent grades. 

The Wf'St Ben1al Government have 
appointed 10me jute oftkers in dlff P.-
rent areas; but the jute oftlcen, in-
*1ld of lookin1 after jute cultivation. 
·~ encated in other work, SU<'h 81' 
reHef operation11 or other Govemment 
•arks, wJth the rnult !hat there Is 
JOOO CAO LSD.-1. 

nobody to look after jute cultivation 
or the production of jute. 

We find that the prodm·tion of jute 
per acre has come down. In 1948-49, 
the jute production was 6.48 htkh ball'?s 
in 2.66 lakh acres: in 1959-60, after 
these twelve years, the production 
has l'ome down. because we are now 
producing 21.70 lakh bales in 8.2' 
lakh acres. 

A Jutt• Commissioner has also been 
uppointed, ancl he has been unied 
with great many poWl'rs. but Wt! haVt? 
s1•Pn during the last few months how 
lwlplt·ss ht• 1s, because he do<.'s not 
l'Xercist' hi~ influem·e ur hi:; powcr:1. 
A~ a result of this spt·i·ul11tion, Ql')v-
Nllm!'r1t thoueht that jute should be 
takl·n out of the forward share mar-
kC'f, hut he t·ould not do anything, He 
cou'd only suspl·nd thl' forwnrd mar-
kPI in iuit· for about fifl1•en to tw1•nty 
day:;, but again. jute beinn to figu1'\! 
in th1• forward market, .1r it was 
tnkPn into th<' forw1trd ;:harC' m11l'kc•t 
11gai11. 

It w;1s nl~o !ltated that without the 
J 11tt• Commissio1wr's permi1Bion, no 
jult, produt·t~ would bC' ~llowed ti) bt• 
exporll·cl. Bui we find in th<~ papen 
that juh' products worth 11evernl lulch1 
of rupees were rxported without hli1 
pcTmission, but they wc·re d1•tpctPd ;n 
the prPcinet~ O( the port :md dtlach-
ed by Govt•rnmc•nt. Hut ultimatrly 
thl' Jute Commissioner hod to accede 
to the order ot thp IJMA, with the 
result that though thl'Y hnd not taken 
permission. these were allowed to be 
exportrd. I mention this only bP.-
cause the Jute Commissionc•r is there 
only in namr. He has eot •10 powen 
though he is inveslt'd with so mnny 
power,. 

My su11e1t 'on i~ that there Jhould 
be set up ro-operatlvew of jute rrrow· 
l"rs so that they could sell I.he jute 
through them and the middle men-
who are thP manufacturl!rs now and 
who manipulate both the Jute indus-
try a, well as the production of raw 
jut~uld bl!- ellndn•ted from the 
scene In 1959 the orlce ..... very 
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much low. When the growers did not
get even the cost of production, they
switched on to some, other crops.
Naturally, there was a shortage in the
acreage. For that reason, there was
some shortage in the supply. The
shortage was to the extent of 2 lakh
bales only because as against the
overall shortage of 4 lakh bales, 2 lakh
bales were permitted to be imported
from Pakistan. So the shortage was
not of such an extent as to justify the
steps that the millowners took of
closing down the mills, reducing the
working hours and so on.

Then I suggest that the jute growers
should be supplied with fertilisers and
better seeds. Fertilisers are required
for intensive cultivation^ because the
per acre yield is going down. As I
have already said, the co-operative
system should be introduced for the.
sale of jute. The Jute Commissioner
should be asked to exercise his powers
properly so that both the growers and
the jute workers can get relief.

With these remarks, I would re
quest the hon. Minister to see that the
selling price of jute should be fixed.
As has been stated by our Chief Mini
ster also, it is the crying need in our
State to fix the ceiling as well as the
floor price, or at least the floor, price
of jute.

Mr. Chairman: Before I call on the
next speaker, I would like to ask the
Mover of the Resolution if he would
have any objection to this Resolution
and the discussion he raised yesterday
being taken together because the sub
ject-matter is the same and the speak
ers are also, more or less, the same?

Shri Indr a jit Gupta: I think it
would probably be more convenient
for the Minister also to reply to both
together. So I have no objection.

Mr. Chairman: So I suggest that
those hon. Members who wanted to
speak during yesterday’s discussion
may take part in this debate now.

Shri Aurobindo Ghosal: In that case,
I may be allowed to say something
more.

Mr. Chairman: Yes.

Shri Aurobindo Ghosal: It has al
ready been said yesterday by Shri
Indrajit Gupta and other speakers that
even the Central Government is heip- 
less in taking action against the
IJMA. The West Bengal State Minis
ter has written a short article in the
Indian Worker at page 60—Indepen
dence Day Number under the caption
‘Plea for a high priority for Jute
Workers’ problems’. I quote:

“The main reason for low wages
in the State is the condition of the
jute workers. Wages of jute
workers influence wages in other
industries even today. The jute in
dustry is practically West Bengal’s 
monopoly and enjoys a peculiar
position in our industrial field. In
the pre-Independence periodj the
entire jute industry was in the
hands of foreigners and the wage
policy in the industry used to be
determined keeping in view the
interests of foreigtn capital. More
than one decade has passed since
Independence and many foreign
jute firms have been sold to India.
But the basic pattern of industry
is the same thing today. . . .  If we
analyse the wages of different in
dustries in West Bengal we will
find that, special care has been
taken to see that the wages of jute
workers may not rise as a result
of wage increase in other fields.

Jute is one of the important in
dustries which earn foreign ex
change and i'n view of this, inter
ests of the capital get uppermost
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consideration from the Union
Commerce and ndustry Ministry.
The interests of the jute workers
who comprise one-fourth of the
industrial workers in West Bengal
receive ve-y little consideration
from them. The jute workers are
asked to bear the strain and stress
of the industry in the name of na
tional interest and econom y....

Industrial peace is essential for
industrial progress and prosperity
in the neighbouring States of
West Bengal too. To achieve this a 
satisfactory solution of the prob
lems of jute workers deserved
high p r io r ity ....”

The last sentence is:
“But how can it be achieved

without the co-operation of the
Indian Jute Mills Association and
thp Union Ministry of Commerce
and Industry.”

Shri Kanungo: Where is the quota
tion from?

Shri Aurobindo Ghosal: This is
from a short article written by the
West Bengal Minister in Indian Work
er— Independence Day Number, a 
magazine published by the INTUC.
This is a sorry state of affairs. The
Labour Minister of West Bengal has
said that the jute workers of West
Bengal cannot live if they do not get
the sympathy from the Union Minis
try of Commerce and Industry.

1 would make some suggestions as
regards the other side. The jute work
ers say that there was no real short
age of jute so that the mills should
reduce the working hours from 48 to
45 hours and again from 45 to 421- 
hours. There is no such shortage. But
still 121 per cent of the looms are not
working. There is no shortage to re
sult in the block closure for two
months, June and July. Again, the
mill-owne’-s were demanding another
block closure. This is not due to
shortage but there is an attempt to
create a make-believe scarcity so that
they can raise the price of jute goods

and also deprive the workers of their
due.

I would suggest some points for the
future. Fixation of the price of raw
jute has already been supported by
me. It is also necessary to build up
buffer stock because towards the end
of the season, just before the arrival
of the new jute in the market, the
price may go up. At that time, if there
is a buffer stock it will neutralise this
rise. So, the creation of a buffer
stock is also necessary. These two
points have also been put forward by
the Chief Minister of West Bengal.
The third point is about the abolition
of the middlemen in raw jute. I have
also stated how the middle men are
manipulating the price of raw jute.
Naturally, these middlemen should be
eliminated. The abolition of the for
ward marke./ag and the removal of
jute industry from the scope of the
share market by legislation should be
attended to. The fifth point is that
Government must have control over
the stock position of both raw jute
and jute products. If they do not
have any control over the stock posi
tion, it is useless. This time the IJMA
had been refusing to disclose the stock
in its hands. Naturally, even the Min
isters were thinking about it: they
were wondering v/hether there was
really a jute shortage. They did (not
know because it was in the hands of
the IJMA. It might be concealed, so
that the Government may not know
the real position. Naturally, the Gov
ernment must have control over tlv* 
stock position, both of raw jute and
jute products.
16 hrs.

Lastly as has already been referred
to by Shri Indrajit Gupta, the export
trade in jute should be handled by
the STC or by any other Government
agency so that not only the tradition
al but the non-traditional market,
may also be explored to export our
jute which is a foreign exchange earn
er and especially when we are in need
of foreign exchange at the present
moment for the development of our
country. ' ,■ ■; j

1883 (SAKA ) Fixation of Price of 4998
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Shri S. M. Banerjee (Kanpur): 
Yesterday's motion and this resolution 
have both been combined . This r e-
solution is a non-official resolution. I 
want to know whether the House is 
sitting up to 6 O'clock, because we 
w ere to resume discussion of yest er-
day's motion at 5 O'clock. That has 
to be discussed for one more hour. 

Mr. Chairman: The House will sit 
till 6 O'clock unless the discussion of 
both the things is finish ed before then. 
If the discussion of both the things 
finishes before 6 O'clock, we may ad-
journ . Otherwise, w e sh all sit till 
6 O'clock. 

Shri S. M. Banerjee: The next re-
solution is there. 

Shri Kanungo: It is not diffitcult. I 
find that two hours have been allotted 
for the resolution. We started at 3.15. 
We can close the discussion a t 4.45. I 
shall try to b e as brief as possible in 
my reply, but I may b e given 20 
m i1.1utes or so. With luck, w e can 
close at 5.30 or earlier. Only, I would 
like to know when you will call m e. 

Shri Surendranath Dwivedy: There 
is a fourth resolution on the agenda. 
This is a non-official day. The Mo-
ver of the second resolution did not 
turn up. So, the third resolution was 
taken up . And we have taken both 
the thid r esolution and the unfinish-
ed moti.o,. of yesteray together. If that 
had not been done, then probably my 
hon. friend Dr. K. B. Menon would 
have got a chance at least to move his 
r esolution. 

Mr. Chairman: The point is this. 
Two hours have been allotted to this 
resolution which m eans that this can 
go on from 3.15 to 5.15. At 5 O'clock 
the discussion on the motion moved 
yesterday is to be taken. So, the 
time to move the second resolution 
1s not there in any case. Therefore, 
the only question is, whether we 
should ask the h'on. Minister to 
reply to this debate and then take 
up the discussion on the other unfi-
nished motion and then ask him to 
reply to it a second time. There will 
be many points which are common 

Jute 
to both. That is why I thought it 
would be better to take the two· sub-
Jects together and then call 'on the 
hon. Minister to reply to both. 

Shri Kanungo: I think I will have 
to reply at 5 O'clock. 

Mr. Chairman: At the latest by 5.30. 
If the hon. Members finish by 5, then 
I will call on the hon. Minister at 5. 
ln any case, the speeches will have 
to be over by 5.30. 

S.hrl Muhammed Elias (Howrah): 
lVl:r. Chairman, the jute industry is 
tne biggest and oldest industry in our 
eountry, of which we are very proud. 

Dr. M. S Aney (Nagpur): There is 
nu qu·orum. 

Shri S. M. Banerjee: It is the con-
vention ;n this House not to r aise the 
puint regarding quorum on non-offi-
cial days. I am r eally sony a senior 
Member of the House should have 
raised it now. 

Mr. Chairman: So long as nobody 
raised it, we can go on. But if some-
body raises it, I have to take note of 
it. The bell is being run. Now there 
is quorum. The hon. Member may 
continue. 

Shri Muhammed Elias: As was 
saying, we are proud of this industry 
because it earns more than Rs. 125 
<:Tores to Rs. 130 crorP.~ 'of foreign ex-
<:hange. But the workers who are 
employed in this industry are totally 
<,xploited. The workers anrl cultiva-
t.ors rose time and again a,gainst the 
brutal exploitation of the Jute mono-
polists, but their movements were 
brutally suppressed by the employers 
with the support bf the Goverrment. 
Such a wonderful industry is entirely 
left in the hands of a h andful of 
monopolists. who control the foreign 
trade the raw jute market, etc. The 
Gove~nment has nothing to do with 
the control of foreign trade and other 
aspects bf this industrv. 

I~ this industry, w e find that al-
though the employers earn a hu,ge 



5001 Resolution re: BHADRA 8, f883 (SAKA) F~fion of Prlce of S002 
Jute 

amount of profit, the worker11 are 
very much illpaid compared to the 
conditions of workers in other orga-
nised industries. You know the 
history of the cr:sis which is beinfit 
told by the employers ab'out the 
shortage of raw jute. They are say-
ing so and raising the bogey of the 
shortage of raw jute to fulfil a four-
fold purpose. 

We find from the var ious state-
ments made by the Chief Minister of 
West Bengal and others that there is 
not at all any shortage of raw jute. 
Here is a statement made by the Chic>f 
Minic;ter 'Of West Bengal. He says: 

"We met the representatives ot 
the labour as well as the IJMA. 
We also brought to bear on this 
question our personal observation. 
We are satisfied that jute is now 
com 'ng in larger quantities in the 
market and there is no reason 
why the jute mills should not be 
opened and worked as they did 
before the m'Onth of May. The 
question as to whether the jute 
mills should not work full 48 
hours, whether they should not 
unseal some of the looms already 
sealed should also be investigated 
and decided upon as quickly as 
possible.". 

So the Chief Minister of West Bengal 
himself, after making detailed enqui-
'lies, has admitted that there Is no 
sh'Ortage of raw jute. 

But why do they still say that there 
is shortage of raw jute. 1t is only to 
sabotage the work of the Waie Board 
which has been constituted by the 
Government of India. The history of 
the movement of jute workers b 
knowu to this Rouse very well. They 
have been struggling for a minimum 
wa1e since a lone time. After their 
lone ltruegle, even after gofn1 on 
strike in one :zoeP>n of West BenpJ 
of two 1akh jute worken, the Central 
Covemmetit deci«Rd lut rear to .et 
up a W: 1e Board to decicle bpao the 
lnelreaise 1n weies t low paid 

worker& in the jute industry. & 
soon a this Wa1e Board started fun .. 
tionlng, as soon as this Wage Board 
increased Rs. 3.42 Np, in their wae~ 
as an interim rcli!e, the . mployera 
started a campaicn to clOSe down the 
mills for a week in a month. They 
knew very well that if the mills run 
properly there would be no difficulty 
for the Wage Board to come to a 
decision about the increase to be &Jven 
to the jute workers in their wag . 
That is why they took thls decisions to 
clo~e down the mills for a week every 
month. 

Sir, it has been ex,·ained just now 
by my friend Shri Indrajlt Gupta 
how they wanted to kill the jute 
growers. They knew very we!l that 
this year th re would be a bumper 
crop end the jute arowers will have 
some money. That ls why they have 
started a campaign saying that there 
is shortage of jute, there is not 
enough jute tor the mills and so on. 
If there is not enough jute, there will 
certainly be an increase in the prlc 
of raw jute. What is happeninf in 
the market? The price of raw jute it 
going down. It has come down al· 
ready from Rt!. 61 per maund to Ra. 30 
to Rs. 35. 

In this connection, I woul.d like to 
bring t'o your notice what is happen-
ing in the fish mttket in Calcutta. 
Two days ago the hon. Minister 'for 
Food and Agriculture, Shrl Patil, wH 
there and he UIUl'ed the BenpJJ 
people about the supply of fteh . Th r• 
is shorta1e of fish in the mark t. 
The price ot fish has aone up trom 
Ra. 3 a aeer to Ra. 8 • seer. Fish 
the favourite food of Benfall PIO.Pl 
That hat .n'Ow itone out of harub 
of th Bengali people. Shortale of 
fttb has caUICd the priu t.o IO hftb. 
The Food and AVieulture Mh.lllter . 
him elf ha.11 ured tb npll peopl 
that be reall the dlftleulty &nd h 
would try hi.I be.ti fnnn Cen raJ 
Government to increase the ~ppl 
of 4lh 10 that the pric ot flsh 
down and the ia1l peopl 
have their tav Jim wltbbi r 
reach. , .~1 w An4ad tplc-
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ture. The jute mill owners are saying 
that there is a shortage of raw jute, 
but the price of raw jute is coming 
down. So, it is only the intrigue of the 
jute mil owners to kill our poor jute 
growers of our countl'y. I do not 
wont to make any detail!'d reference 
to this, becau:;e it has been very 
elaborately dealt with by my hon. 
friend, Shri lndrajit Gupta and Shri 
Aurobindo Gho~al. So, I a•m coming to 
U11• other aspPct of thi~ quc3tion, thL· 
conspiracy of the' jute mill~. the hyena 
of fi1nislu·d goods; if thl'rc is low 
production anct if there is no lat ge 
~upply t.o the market there will bt• 
a terrific inl'rcase in the pril'e of the 
flnish<'d gonds. Thi~. is anothl·r reason 
why I.hey art! closing down the• jutt· 
mills and creating ~ucha type of cri:,is. 

ThL·n they want to n·dut·i· the m:·,11-
ber of worker:' iu th<~ JUt<.· indLblry. 
Just now, my hon. fn~·n.!. S!tri lnclra-
jit Gupta, has quotPd figures from th<· 
bullct.n of th1· jute mills lo slv.J\\' how 
lh1•y have rcduC"l'd the numlH·r of 
workers cmploy1·d in the jutl' mill 
indu . .;try. A few years ugo, the num-
ber wa' mnre than thl'l'l' l:tkh~. hut 
now it has beE'n reduced to two lakhs 
Evl'n umonr. till' two lakh~ wurkl'l'o, 
there arE' 70,000 workC'rs who cio not 
l'njoy any amenities, bel'am1· thl~Y art' 
kept as temporary worko.•rs. E\'C'l" the• 
tribunal awnt·d said that one-third of 
the badli workers must be taken as 
perm1mcnt workers, but thC' m'lls arc 
flouting the decision of th1· Tribunal 
and keeping nearly 70,000 workf'1 s as 
temporary. In this way, the jute ·:nills 
are trying to reduce the number or 
worket's in that industry. They want 
to make more and more profits with a 
smaller numbPr of work<'rs. They 
know very wl'll that unless thrtl create 
sul'h a gravc crisis, thry will not be 
able to rt.-durc the nun1be1· of workPrs. 
We all know very well how our 
country is 11u1Terin1 from the unf'm-
ployment problem. Now, if this crisis 
ls allowed to 10 on, the anny of the 
unemployed -.·ill increase by the ad-

ditional of unemployed worker.> of the 
jute industry. 

It is a very dangerous situation that 
has been created by the jute mills in 
our eountry. So, Government must 
take a firm ~land to deal with this 
matter. They should not be afraid of 
dealing with the jute mills. This is a 
noble industry and it should not be 
allowed to h<~ run by these monopo-
lisL, who arr:' not in the interests of 
our country. Neither are they in the 
in\•·. e:,.ts of the poor cultivators of the 
jut.· industry. They are only after 
profit and thl'ir grl'ed will takl' this 
industry to the verge of ruin. Now 
thP timP is in our hands and if the 
Go\0 N111w·nt stand firmly they will bt' 
ahlP to taC"kh' lhis C"omplicated situa-
t iun by taking som(' firm stand in this 
matter. 

A ,·ug.l.!l'!'t i<irl has nlr,·ad~· bPcn put 
for>\·:ird for fixing tht• pr;et· of raw 
.iutl'. St'c·ondly, th1· ChiPf '.\1'ini"t<-r of 
W1·<1 B1·ng:i\ ha; writt!'n ;n the Ct>n-
tnil Go\'Prnmcnt to buy raw j~1!'" Tht• 
CC"nt !':; ! Gn\'('rnml'nt 'must rreate a 
liufT·~r stoek. Eithf'i· through tlw STC 
or son-·•· othn org;rni,;ation. t!1l'Y must 
bu~· all th1• raw jull- ~o that th!' mill 
own<-r~ cannot gl'I any opportunity to 
ctup<' the· poor jut.' growl•rs. Thirdly, 
thNf' shoulrl bP eontrol of tlw export 
trad .. · The Pxport trad<' of th(· jutl' 
inciu;;t ry must lw in the hands or the 
Go\'l'rn•nl'nt. At tlw same tim(', Gov-
Prnmc•nt must think about th<' nation-
ali~at inn of this \'ital indu~try. Even 
tlw lNTUC has demanded the nation-
ali<:ation of this industry, This import-
ant indus:ry should not bt· left in the 
hands of a few handful of monopoli-
sts bel'aU<I" this is a vital industry. So. 
thi~ industry must bt· nationalised. 

I cannot understand why the Gov-
ernmPnt is afraid. A small country 
like Cuba with a pop:.llation of '12 
lakhs only ha!! been able to nationa-
li•P all bil industries. They have 
even able to nationalise the Amer:can 
busanc• s standint on the n05e of the 
powerful American Government. They 
h11ve been able to nationalise all the 
Important industr.iel in Cuba. We 
beln1 a very bil country and a very 
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powerful Government, why have we 
not been able to nationalise all the 
important industries? The Govern-
ment must think over it and must 
nationalfae the jute industry without 
delay. 

At the same time I must tell the 
Government that if they do not takP 
a firm decision regarding this thv 
situation will go out of hand. Thi· 
workers havP already started a move-
ment. I am eomini;: from Calcutta. I 
have been there f'or over a week and 
had also to address a numbt·r of meet-
ings where thousand,; of work«1'.' 
gathered. I have sevn how th1· 
workers are bl·ing faced with mi't'r' 
and how they are aggr C'vi·d with tl1" 
attitude of the mill-owner.' and ;it thl' 
.i;ame timl' with the attitude of tht 
Government. Th1·y are sP1·ing by 
their own pye~ how a handful of tlw 
monopofo;ts arl' flouting thl' in,truc-
tions of the Govl'rnment and an· run-
ning the idustry acc·ording to their own 
whims. That is why the workcr:; hav1· 
decided that if tht> Government dn 
not take adequatt• measun·s to J;:iVl' 
them proper n·lift• tlocy will takl' fur-
ther measures. They arP going t1; 
hold anoth•T eonfc·n,nc•· 011 th•· 27th 
of this month Thi;, c'onf,.n·ncc will 
be held together wilh the jut<' 
growers. Afte-r that a State-widr 
movement will b~· ftarted. That 
movement will be ~tarted by all th<' 
democratic organisations of W(•st 
Bengal. I can tell this Haus!' that if 
now some sort of a decision is not 
taken. there will b<' a general strikl' 
not only in the jute industry but in 
all the industries o! West Bengal. 
because it is not only a menace to the 
workers of the jute industry but it is 
a menace to the workers of al! the 
indmt:ries. It is not only the problem 
of the worker but it is the problem 
of the jute growers and of the people: 
of our country. This is the problem 
of our national economy. U •.!.i • 
thing is not checked. our national eco-
nomy will be ruined. It Is in the in-
terest of the country, in the interest 
of our cultivator and in the intere.t 
of om workers that the workera of 
Wat Benp1 haTe decided to 10 fur-

ther if the Government does no! take 
any finn decision to deal with this 
handful of monopolists whn want to 
play with the lives of lakhs of poor 
workers and with the lives of th<' cul-
tivators. They should not be allow1•.i 
to play with the lives of our national 
economy. That is why I will urg1· 
upcn the Government to take a firm 
decision without further delay. 

Shrl A. C. Guba C&rasat): Madam 
Chairman, yesterd11y also a similar 
subJc•1·t wa,; discu·~scd Rnd I think all 
the speaker~ morr or less pressed for 
th n·c points. naml'ly. frir the fixation 
of « minimum pr1cc· for r11w jute, for 
1 lw ;;holi!ion of int1•rm1!diaries in the 
µurehas1· of raw jute who are actually 
speculators and agt•nls of the mill-
0\\'JHTs and for the export trade of 
raw .iutP to h,. taken over by the 
Stalt• Trading Corponition. Today the 
dc•bak is p.1rt icularl,v about the fixa-
tion of minimum and maximum prircs 
of raw jul". SPvcral timl's thlll 
ma:tt·r cam<' up bPforc this House and 
tlw GovernmL•nt's p!Plt w~s that jutP 
~oncts bemg an export rommodity it 
will ht• v1•n· d1ffkult for 1hc Govern-
rrwnt ((I fix a m111imum pri('I' of raw 
Jlltt·. Tlw1r argumPnt on thiR point has 
i•lmosl gonp so far as to say lhilt it 
will ruin our export markf>t and we 
~hall lo~P thl' entire foreign l'Xchan11e 
wt• hav1• bc•Pn g<'tting. Thal i11 11 wrong 
apprehC'n~ion of the Government. Lut 
year's PXpcrilmce has 11hown u~ that 
PV!"n at the rate ot Hs. 60 or 6!! )X'r 
maunct of raw jute, tht• jut<• industry 
has been able to maintain itself. 
Another appn•hen11ion of the Govurn-
m<·nt is Pnki~tan has not only raw 
jut!'. hut it ha, al~o ~tart.t>d thl' manu-
facturp of jute g~; W<' tuive always 
to compPte with Pakistan and if we ftx 
an;-.· minimum pric<-~ for raw jute, 
that may giv<' undue advanta1e to 
Paki,tar. 

J think th., Government know UJ.lt 
Pakistan, !>l'veral yean ago, establith-
ed a sort of iovernment monopobr. 
I think jute Board or somethJnt like 
that I!; the name of the institution 
which cont.rola tbe purchase of raw 
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jute and also t~ export of jute goods. 
I think they have also fixed some 
minimum price and maximum price 
for raw jute. If Pakistan could have 
done this and yet maintain-not only 
maintain, but develop their export 
market-in manufactures of jute. 
goods I do not know how Pakistan 
compC'tition can prevent us from fix-
ing price~ for raw jute. The expe-
rience of the last two years shonld 
have made the Government somewhat 
wiser. In 1959, the price of raw jute 
was as low as Rs. 20 per maund. In 
1960, it went up to Rs. 60 and 65 per 
maund. Yet the industry and export 
of jute goods went on. But no indus-
try can survive with such a rapid and 
sharp variation in the price of raw 
material!! 

In 1947, after the Partition, the 
position of raw jute supply was very 
prel'arious. Bengal, Assam and some 
other States were particularly asked 
to switch over their agricultural pro-
duction from paddy and othe1· things 
to jut£>. Bengal did it nt the sacrifice 
of her production of paddy. For that. 
Bengal hns had to suffer all these 
years. They have had always to pay 
a higher pricl' for rice which is the 
main or practically th(• only food for 
for Bl•ngalis. The cultivators of 
Bengal, Assam, Bihar and Orissa have 
produced raw jute in sufficient 
quantity. It is the obligation of the 
Government to prott'ct the interests of 
these cultivators who have produced 
raw jute which i~ of 8tratcgic value 
for the Government. Now, if the 
Government fail to give protl'ction to 
lhE' l'Ultivato1·i;;, they should realise 
that the cultivators won't grow raw 
jute aii al'lually they did la!lt year. If 
thi11 yl'ar also lhl' cultivators are let 
down and their interests are sacrifted 
to the inlerests of the jute millowners, 
next year also, they won't grow raw 
jutl'. 'nie Indian l'xport trade ·will 
~ufre?' anri lndia will h1w" to depf'nd 
en t!w nwr<"~· of Pak1•tln for the 
l<Upply of raw jull' at whatt'\'t'r prire 
Pak 1~t11n Gm'l'rnmc-nt may fhr. 

This is the position with which we 
are faced now. We must ensure a 
proper and adequate production of 
raw jute in this country. If that is 
the policy of the Government, that 
adequate raw jute has to be produced 
in the country, there is no other 
alternative but to ensure a fair and 
economic price for th(• cultivators. 
This is the simple proposition before 
thl' Government and before the 
country. I can undl'rstand that in 
view of the fact that juk goods ar~ 
mo~tly export commodities, though 
thcr<' have been some recent increase 
in thl' intern'11 con·;umption, there 
m;·~· he some difficulty in having a 
rigirl formula about fixation of prices. 
Pi·icl':·: may vary according to market 
conditions and also according to the' 
cost of produl'tion for the growers. 
llt1:, a~ in tlw case of the cane 
grnwcrs, if ncl'essary. the Government 
shouid subsidise the jute growers. In 
1959, I made a proposal that the Gov-
l'rnmcnt should give some price 
supµort lo the jute growers. In that, 
at the maximum, they might have to 
incur a Joss of not more than Rs. 2 
t'l'ort•s. hut they might have made 
som1· profit also. Nobody was sure of 
that. But Govl'rnmcnt ultimately 
took up tht' proposal half-heartedl:Y 
and i::a\·c· it at the last moment to the 
STC. whkh rould not do much at that 
late :<tage. 

The qul"~tion of creating a buffer 
~tork has also bcl'n raiSl'd by the 
Chief Minister of West Bengal. He 
hns ~uggesll'd that the trade and tht 
mill-owners should cn•ate a bulfN 
~tock. l would not support that pro-
posal. Th<' butft.'1' stock is to be 
crE'atcd by Governmc•nt. Our Chii-t 
Minist<'r\~ argument is that in certain 
casE's, the mills or the intermediaries 
m!ly dPclin<' to buy this stock, and 
tht· cultivator!' are not in a position 
to hold this stock also. Thel'Pfore. tie-
~uggests that thl' mills and the tradP, 
that is. the intermed.iarieos who pur-
rh"t;:e r""' jutf> should combine ft> 
!~kf' th·~ hur.•r stock from the jute 
r.rown< I would rnglJM! that th1~ 

funrt1w1 sht"uhi be taken over b;r 
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Government. Only Government 
should take over the buffer stock. If 
the taking over of the buffer stock is 
left to the mill-owners or the inter-
mediaries, then the jute growers can-
not get a fair price. 

If at this stage any rigid price fixa-
tion is not possible, I think at lea~t 

a price support policy can be 
immcd1atcly initiated to ensure thRt 
the jule 1rowers will get a fair and 
an economic prit'e. We art• not going 
to accept the proposal that to ensure 
a !air and ('(:anomic price to the jute 
growers would mt·an the ruination of 
the jute industry and the ruination of 
our jute export trade; I think die 
Hou.>t' cannot accept that argument 
and the C(•-.inlry cannot acCl'PI that 
argument. If rwcl•ssary, thl' jute 
growers will havl' to be subsidist:J, 
as we arc subsidising in a sense the 
sugarranc growt•rs of the country and 
we an· als.:i subsid:<ing the export of 
~ugar to otht•r rnuntries In what 
way Govt·rnmt•n1 will do it is not my 
l'Ont·ern, but Go\'cmment must ensure 
that the jute growN . .; will eet a fai:-
price; they may do it by fixing a 
minimum floor price or by giving 
price support or by the takine over 
of the Pntlrc oroduce of raw jute 1Jy 
\he STC or by some other Gover.1-
rnent machinery and tht•n selling the 
raw jute to the mill-<1wne1·s at a 
price whit·h may be economic for tn~ 
industry; :.nd if there is any Josi. 
them. Go\'Prnment will have to suffer 
that toss. That the jute irowers 
i;hould be• asked to produce jute and 
then their interest' should be Jet down 
or should be sacrificed, is a position 
which I trunk no Go\·ernment can 
accrpt and which this Governme.1t 
eannot arcc•pt. 

Anothrr qu<•stion that I sbould hit~ 
to raise in this connection i11 thi1. All 
along. in tilP. rural economy of Bcnc::I, 
there have been two matn cro~ 
namely jute and paddy. But in the 
rur~I !t!'"ll•. !h'i'V alwa ... ·:; u!!l!'d to 
ma'ntain Ymw !'Ort of pari''· t><•hvrPn 
Jute_. and paddy price. But that pui'!" 

is not ·being maintained now. I think 
the ratio was that the price of oRe 
m&Und of jute should give two maunds 
of rice. I think that that was the 
ratio that was prevalent in the rural 
areas. 

But wha~ is the position now? I:i 
1951. one maund of jute would give to 
the jute growers about Rs. 23, but 
r1t•e \\'as selling at Rs. 30 even in •he 
rural ureas. Now, the price of jute 
j,, al.nut Hs. 30. I am not sure 1r 
H~. 30 1:-> the price in t.he rural marke!f; 
I thrnk in 1r.P rural market. the price 
i, somt·whi:t lower than R5. SO; rhs 
n1ltiv11tors arP getting not more th:1r. 
Rs. 25 or '!.7 per maund. And tho 
pric1· of l'lt'C' is also about Rs. 27 per 
maund. So ael·ordin1 to the standll"rl 
of th«.> rural Pconomy, the c·ultivators 
of jute are su1Terin1. H they go on 
suffering, lht'n during the n!'xt yl'ar, 
tlw:v would not produce· any 'jute. 
Tht· parity between jutr and paddy 
or ri!'t' pril·t~ should be maintained, 
and that should be thP standard for 
lht> fixation o1 thc- prke for jutt', if 
thc•y decide somethinl( on the111• lines. 

Another b1rnc of the jUlt• indu11try 
b ,pf'rulnt1011. The Forward Market 
Commission have failed to deal with 
this maiady in the Calcutta trade. 
ThiN speculation L•xistlli right from the 
bottom up to tht• top, that is, from the 
purcha11t• of rnw jute up lo the export 
of jute 1oods Thi• only way to 1top 
this is for 1 h · State to intervme and 
1ak1~ over· th. purchaM· ot raw Juli!' u 
wi.•ll as the~ f'xport ot jute 1otood11. Thill 
~peculation is harminir our 1111tlonal 
l·mnomy. It is ah10 harmini tht· jut«~ 
1rrower11. A.Ji for the worker11 In thf:' 
jute mills;, I think they are n1Jt very 
mlK'h affl~ted bv I.his l!pt!Culalion. ex· 
t"ept that th(' millownt'rs in dltrerent 
forms makt• hui.- proftts but do not 
~ive prOJ)('r rt•muneration tfl thl' 
workc•n. But that i• anotht'r J>f)lnt 

The~ i11 alway1 a l•P b<!lWc.>en tht' 
1·ural market price and the mlll-pte 
pr·ep. Th" llBP llhould not be mol't' 
•han R!'. 2 or R1. a. Generali)', r•OW 
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the gap is between Rs. 7 and Rs. 8.l i 
This is due to the undue profit of the 1 I 
intermediaries. This also should be 
stopped. That can be dont: only by 
the State Trading Corporation or some 
other government machinery stepping 
in an.cl taking over the function of 
supply of raw jute to the mills. 

Yesterday, th1• question was ri11sed 
about tht· hlock closun• of julf' mills. 
I do not know if Govnnm1·nt havP 
m:tdl• any assessml'nt of thl· stok posi-
tion befori• they decid1·d that the- jute 
mills might b<' dosed C"n bloc for two 
Wl'eks. Tl11•y weri• demandine closun· 
for the third wel·k also. 1:.n per 
looms have already h<•Pn S<'aled~ The~· 
are asking for th1· scaling of anotlv.·r 
18 pe1· rt:nt. The working hour . .; wi·n· 
rcdun•d from 48 to 45 lo 40 and tlwn 
to 35 pi>r w<•f'k. Th<' quest ion 1;; wlw-
thcr thP stcH"k position would j11stif~· 

suc:1 n•dtwf ion in prorluctirm. 

I think last ycar---·if I r. nwmbn 
aright--wlwn Wp tril"d to m:ik!' a11 
nssessment it was l'slima1Pd that th,. 
produc·tion and l'arryo\'!'T c•f thr ~·rar 

bl'fol'l· would hi' n,·arly thrr!' or four 
Jakh maunds l<>ss than !hp r<'q11in·-
mcnls of Uw industry. Thrn lhC"rl' 
wa~ somr import from Pokistan sn th!' 
shortagt' wn~ ton ~mnll to ju~tify all 
thrsP-blo<'k C'losur<'. redul'I i011 in 
working hours and sealing of looms 
I am not surl' if Go\'('rnmrnt ha\'!' 
made any corrP<'I nssl'ssml'nt 1,f !hr 
stork position bt•for!' th<'Y agrr<'d to 
all thl•Se measur(·~ ll•nding to rrdul'-
tion in tht• produl'tion of julr J!Onds. 

Tht• quantity of jute goods pro-
duced last year was fairl:v less. but 
the prlcl' was high and so the manu-
factures had not to suft'er. Thl'y had 
their ful! quota of proftt. I think it 
was larger bt.>cau!le they have not to 
pay llO much for labourers and they 
havt' not to pay for so many other 
thinp. So by producin1 less, they 
hav1• not sufrered in proftt. They 
hav" hlld their full quota of proftt. 
'!'his position should also be teken 
tnto consideration. By reduction in 

the production of jute goods, the 
national economy mi1ht have suffer-
ed, but not the millowners. 

Anothl'r thing which Government 
should consider at this stage is the 
question of proper cost accounting in 
jutl' mills. The NIDC has given huge 
amounts to loans to the· industry. 
Shri lndrajit Gupta mentioned the 
flgul't~ of H'. 4 crores, tha i also I think 
at a l'OlH'i!:;;,ional rate of interest. 
Wlll'n Government h'.lve advanced so 
much mont'y to the industry, they are 
('rtl11icd to have a correct co~t account-
i11g of lht• ma11ufacturing process. I 
am :1frnict that has not been done. 
The indu~t ry has alwa~·s been avoid-
ing :i ('(•l'l'l'l'I l'OS<lllg of the prOCl•S'5 of 
m:11111f.ll·l11rv. St:.ing al! these things, 
I f1°l'I tha1 tlll' Go\'crnmt•nt should 
1rnmt·rl:akl.\' 111itiatc some· policy to 
~in· pric1. ~upport to th,. raw ju!l•. 
Tl: .. ~· ma~' d1J at by fixing the minimum 
prll'l• or by JJU!Thasing till' raw jute 
through tht~ STC or through some 
other Go\'l'rnment machin<>ry at a 
fair pri1·~· fixl'd by the Gon•rnment. 
That is fnr tlwm to decide. If there 
ar-1• admmi;;trative diffkulties. they 
sho1Jld h1· lookl'd into. Wt', Members 
of tht· llou~t· sitting in this sidp or 
that sidt', may be acTust'd of ha\'Ing 
some politicul games and not being 
ablt~ to understand tht: inlricacit>s of 
the administration. But the Chief 
Minis•er of Wpst Bt>ngal is a res-
ponsible person and he has also 
advocah·d fixation of minimum price 
or raw jute. The demand is logical 
and consistent with the principks of 
economics and the· Go\·ernment should 
take it up. It has further been 
strenfthened by the support of a man 
like Dr. Roy. This is the time for 
th<' Government to make up their 
mind about policy as to how they will 
protect the intl"rest of the jute 
1rower. They may ftx a minimum 
price; the price may vary according 
to the cittumstances. At the time the 
raw jute comes to the market, the 
millowners have always been able to 
pt them at a ch•per price. Jn 
Ausuat •nd Septmaber, the, will not 
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i.how any eagerness to purchase raw 
jutt' ;;o that the price may go down 
abnormally. These tactics are adopt-
ed by them every year. This year 
there is not much carry over from 
the last year and there will be some 
demand from the mill owners for the 
purchase of raw jute. So they ha\•e 
taken to sealing the looms and redu<'• 
Ing th"' working hours and al;;o block 
closure. Government should realise 
tlie !'·gnificancp of these> tactics ;md 
take gome st!"p!': to cn!':Ul"C' !ht' intt.·rPst 
of the growers. How th!"y should do 
it, I am not going to enunciate; nor 
am I going to mention any specifk 
formula. It is for the· Gov1·rnmcnt to 
tlt·c·ide and to en~ure to tht· grower,; 
~'' th:P thi;y can gl't a fair prit·c. Only 
then they can grow jute: otht·rwise 
th1·y will not grow jute. 

Shri SurPndranath Dwln•dy 
( Kcndrapara) : I am glad that tht• 
Hc,u.-;c ha~ an opportunity to discu~s 
th;~ \'c•ry important prohkm. St•vrral 
timt•s before I have m~·st•lf ,i:ivt·n 
nol1et· nf n.·.·nlution likt• !hi~ but 1111-
fort U!llltl'ly it n<'Vl'r c11me in the 
b:-11lot. 

I will confine myq•Jf to th!' RPsnlu-
tinn b!'forc u~·.--not the motion that 
w:•~ disc·us~l'd ycstc>rciay. In thb 
rC'·;olution then! is a demand for 
minimum and maximum pric-es. I cl" 
not know whC'thN it is feas1J.h· Pr 
possibll· nt this moment ~" fix <t 
maximum prier•. Probably m~· fr;end 
the Mover of this rt'sol ut ion has 
alrl'ad:v indicatt'd that that is not thl' 
immediate issue. TtlC' problem i,, 
since jute is one of the important 
m·oney crops, we want its production 
to increase in this country. It earn• 
u~ good forl'ign rxchang<' and all 11orts 
of !"ncouragement ATe givm bv the 
Go\·crnment to sec that thr :icre&ll' 
under jute is increased. tn virw of 
thi~. is it not high time that WP 
t·onsidered this aspect, namely. how 
It is that the jute rrowers att not 
very much Int.rested in rrowtn1 jute 
to the extend that we need'.' It cannot. 
be complained now that we aulfer 
very much in respect of tilt" quality 
of jute a1 it was several years back 
The quality bas •"'7 srnt1:v IJD-

proved in the last three years. But 
the jute growers in this country have 
been really liven a raw deal by the 
Government. The question of ftxation 
of minimum price has been gone 1ntt> 
very many times. A committee w&11 
specifically appointed for the purpos" 
and it had tak<"n into account all the 
points which my hon. friend men-
tioned. The eost also was takf'n into 
a!'counl and they i:nadc out a t•ase 
showing the naml'S of tht• State 
and !hl" l'OSt p1.•r maund in the matter 
of I ht· produc·tion of jut<' in eacn 
State. 1 think aftt'T that, 1t was 
rwct·::;sar) that the Government lihould 
han· flxPd a minimum pric£'--not 11 
unif<'rm prin• for All thr States which 
prod11c1· jutt• ---taking into l"Pnsicit•ra-
t ion tlw l'o-t of production as workPd 
nut hv thl' committee. I think It was 
ltlC' S. R. St•n committl't'. 

Wt• find hesitenc·y. It i~ known thar 
ir1 l!J!i!I the jute growers did not l'l't 11 
price whic-h would t•ncourni:t· thrm 111 
all to tak!' to jute• t•ultiv1d1011. and 
as hits bet·n pnintl'd out, tx>c11u111• of 
tlt~<t th~ 1uh· Ht'l'easc 11M11ally 
dl0<Tl'!t~t·d. Thl· peoplr d1vl•rtcd then· 
t·ult1vation to otlwr nops. Tht· Gov-
er;1m1·nt at that trmt• came• to th!' aid 
of the growers in the aense that the• 
Stai,. Trnr!illJZ Corporation c11m1• in to 
purctw:;e thl' ju:1·. But 111 what tirn•·" 
It w ... , at a timt• when the julf' h:i<i 
aln•ady gone from thr hands tif th1• 
juh· grown!'! to tht· middlrml•n. 
Pr:icticall) wht•rl'ver they hnve trlf'd 
to pun·hue jute. it is a \'ery in111ru-
flcant quantity that they could 11"t, 
and thl' growni1 actually d'd not 1et 
the benefit. It was l'Xpectcd that tht" 
samt' policy would be '~xtrndt'd next 
year. But that was not done. In 
rt·ply to • quest10n of mine tn th11t 
r.-11rx•ct. 'II.'(• wet1~ told that. 1incc thr 
lut<- price iK quik proHtable, aa It i1 
In lht· market now, thf')' do not think 
that it is nl'ce111ary to extend t111t 
~acility. That is, the Gov<>rnment do 
not want to follow a policy to 11ve a 
stable price In which Jule rrowen 
would feel encolft"apd to 1ticlc to the 
production of tlt.ia very important 
crop. Gcw.._t lellYeti It to UM! 
nrect wm and mercy of the mlll· 
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owners who manoeuvre the market 
according to their convenience. 

Even now, in the Jute Bulletin 
published by the Indian Central Jute 
Committee in June last, it has bPen 
said that the mills were not keen to 
lake up quotas of raw jute which they 
hopN. .. .iuld sell cheaper as lhe 
time for the new crop arrivals drf'w 
nearr-r. Thul is thr rl'al point. The> 
mill-owners, stnrf' they are the only 
purcha:,l·rs, manocuvrp to srl· that. at 
a time whrn Jute· growl'rs are 
anxious to part with their jutr, either 
there is no wagon supply OT th('y 
have not the capacity to buy it or 
thry resort to so many mcan~-l think 
that is pert 'Of th!'ir gnml• now-surh 
as tht• block closure of the mills to 
prevent the jute growers to get fair 
prires. So, the whok qu,•stion iorisr-s 
as to whether WC' want to sacrittcl" 
th1• inlrresls of th!' gi·owPrs for thC' 
sak1• of a kw millowners. 

It is a quc.•tion of principle. In thl' 
Five Year Pluns. tho• rum! s1•rtor is 
being neglected. ArC' we going to 
introduce a poliry in whid1 Wl' will 
only produrc for thr inll.'rC'st of th£' 
industry or r1•ally Wl' want to ~in• a 
stable basis to the agricultu1·bt in our 
economy? It has b£'!'n arguPd, 
becr·tsc, so far as know, thf' 
Ministry of Food and Agrirulture 1s 
in favour of 11 minimum prict'. Tlw 
Mini~ter of Food and Agriculturt• 
himself has b1·en quotl'd. Ht> is 
fl'porh·d to h11ve said--of rourst· !'lprci-
ficnlly he has not i;aid ii-that thc·y 
are J!Oing to fix n minimum price hcrP 
:ind now. 1 think lhat in 1957 or 
then•aboutii, it was dt>dd••d that a 
minimum pri('(' for a~ric:-ultm nl rom-
modities would be fixed. A minimum 
price for cotton has bt>Pn fbcf'd, with 
thr result lhat lhe cott'on-growrr!' 
have ~en bt>neflh•d and cotton culti-
vation haJ been l"ncourn~rd. So. thr 
Agriculturr Minii<lry is in favour of 
it, who i." coming in tht' way? Pro-
bably the Comm!'rcc Min!!ltry, whic-h 
looks after the interNts of thl• tradl'l'!I, 
thr hw·lnf'!l1t111f'n. the prontei.•rs. would 

like to sacrifke the growers. There-
fore, if y'ou take the ovl"l'all planning 
into consideration and want that the 
jute growers should play their part 
as well, it is highly essential that this 
p<ilicy should be flX('·d once 11nd for 
all. 

would ulso suggest that if thi; is 
not po·<sibll- this year, even now the 
GnvPrnment ran immediately come to 
the air! of thp growl·rs in lhc seme 
that thl'y <.:an take 'over the purchase 
of jult•. Tlw n~speclive State Gov-
l?l'llmc•nts may be asked to purchase 
ji:tc• from the growers and the STC 
Fhould takl' the re"pOnsibility of 
rnppllying it fo the mills. I woulrl 
go so far us !o suggest ihat if thP 
only hindrnnc-c• is our export mark;·t. 
then Id lht· STC takE' up the export 
m11rkPt a:~o. If that i,; done, I think 
probably the growers would 1et some 
relief. 

In Orissa Wl' suffer mn~t on 
aecount of such a policy becau,;e 
ther1· is no jut(' mill in Orissa, althoui:h 
the PToduction of jute is sufficient 
for the establishment of a jute mill 
in Orissa. As far as I know, demands 
have been m;ide by tltE' ·orissa Gov-
l"rnm1:nt. wl' were given thr 
as-:urance in a conference which wa' 
lwld in Bhubansewar last year when 
we were discussin1 tht' State's Plan. 
that th<· State Government is advocat-
in~ and has asked tht:' Central 
Go\'l'l'nml'nl assistance for setting up 
a jutP mill in Orissa. Setting up of a 
mil! in Orissa would give the grower~ 
about R.c;. 5 or Rs. 6 more per maund 
than what the growen art' gett·ni: 
today. because there is always a 
variation betw!'en the Calcutta markC't 
rnlt• and the rate at whl"ih juh, is 
purchast>d from the Orissa growers. 
That i., a\!10 not done. Several times 
th;; 11 1estion has been Ta-..ied. One 
dot's n ·· t kno'oll.·: I was told that ~.-ht'n 
the reft-rrnce was made to the Govem-
ment of India, they bave sent a com-
munication ci\•in1 th. viewa to the 
Orissa Government. t would like to 
know what is the position about it, 
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whether the Government or Orissa are 
ready to accept their proposals or is 
any attempt being made to see that one 
of the concerns in Calcutta is trans-
ferred to Orissa or a new mill will 
be set up. If at least that is done, 
the· Ori>sa growers would get some 
rd:cf from this existing horrible state 
of affairs. 

I do not wa11t to 1·t·pl·at the argu-
ments already advanced, because 
f!'rm1 all sides a vt·ry reas-onabll· case 
ha;; been made out for the flxat10n of 
a fair minimum pril't• to thl· JUh.> 
gl''iwcrs. I would, thercfon" Lll'gt• thJt 
I\ i:< not too Jail'. It is tht· first yc·ar 
ot our Third Plan In t.v.·o Pla11s. Wl' 
ha\'<' m•(.!)('('\C'd this important 
probil'm. I would appt·al lo the Com-
ffi('l'l'1· Miui;tr~ n'nt to stand in thP 
way. hu! a1·c·ept th1· :a1ggr·~tion~ of lh1 
Agrirnlturl' Mini,try; and, the Stat<• 
Gon•rnmcnts to fix a mininv11n ; l'ie1· 
for jult>. 

Shri Prabhat Kar illooghlyl: 
M:Hlam Chairm11n. thP nthr-r day, the 
Clt:11rma11 of Hie lnd1;1:1 Jutp Mills 
A· 'H·iation whill' rl<'!i\'erin;; his 
ChrJirman's spPech bPforc th(' shart"· 
h ·•1cif'rs st;1led !hat thP J)T'osprct ., for 
tlu· jull' (.!ood~ in the Third Fin· Yl'ar 
Phn :ippr•ared promisin(.!. and it was 
a ro"tl kf'y ensuring ad1·qu:ttf• supply 
and PconomiC' price both to the· 
gro11·1·r and thl· mills. He• statrd also 
that ai: regards the industry it must 
enrnrr that pric"s do not in future fall 
to a level that makr~ the grow n« of 
jute non-attTarti\'t· to thr· eultivators 
whiC'h did oceur in 1958-59 This 1s 
what the Chairman of th<' JJMA 
stated. In the statement i!ISUC'd by 
thf' Mmistrv of Commer('!" and Indus-
trv we are· told that th<' dl'."cisinn for 
the block clo11urr was t11ken to tide 
O\'rr a period of diftkulty caused by 
the acute shorta1e of raw jute and 
drsignrd to result in furthrr economy 
in the use of raw jute pf'nd;n1 aJTival 
of the new Jute crop. 

Madam. I place before the bora. 
Minister the r@pC)rt of the market 
durin1 the last f"1 clays. On the Ith 
Aqult raw jute .. , quoted at Ra. 41. 

On the 9th, the report says: "Jute 
market is quiet-some busint•!!s is 
reported for ready delivery 1oods but 
buyE'rs are generally reservl'd". On 
the 16th Augu>t the price was Rs. 3'1'. 
The market report says: "The Jute 
market is ver~ quiet-more and more 
sdlers arc in rvidl•nce particularly tn 
new crop jute. but mills reserved and 
very little business i11 passin~." On 
23rd August the price quoted was 
Rs. 34. The n•port says: "Markt>t is 
\'l'r~· quiet-sellers continur to be 
kt•f'n for businrss but only 11mall 
srattl'l'('d ready drli\•rry jute• is 
pas~ini:" Yesterday the quotation in 
Calcutta MarkPt wa' Rs. 32. 

Ht'Tc i:; :i st att-nwnt of the Ministry 
th;1t llll' h!c.1t'k dnsurr·; \\'t'rr nPc·<>s.;il-
ull•d b" th!.' shorta~<· of raw j11t1., 11nd 
hPrc· is th<' markl't l'l·port whit h :.11ys 
that the· sl'llt·rs art• in thl' markt•l and 
th!• buyrrs are not buying. If Uat>re 
is a shnrtagt• for whkh there.• has bt>en 
11 hloC'k rlosurr. wh:v i~ it that in th1~ 

markt•t today thc•rc· i• no buyrr tn 
sp·t,. of thr fart that sellers with th<> 
nl'w crop are coming into the~ market? 
I h:ivf' quotr.d tht> Calcutta prices from 
lllh August when it was Rs. 48 to 24th 
Auiiu~t whrn 1t waR R~. 32. The!U' 11r1• 
Cakutta priers. Thrrc• must hf' 11 gap 
of ill h·a~t R<. 2 to Rs. 3 if not mor" 
b1•twr·en the prices in the villagt'~ 11nd 
the priers in Cakutta It i~ mon·. 11s 
Shri Gupta sn~·s. 11rner1lly. 

So all thi11 i.it11atio11 that wa.~ C'rPntod 
in thr· jute indu~try WH done w:th a 
purpOlllc· to bring down the price~ of 
jute. The Jute Mill~ A1111ocialton t•&Y• 
that it must enRure that the pri<"«• do 
not in futuTf' fall to a level that make11 
the 1rowin1 of jute le111 attractive to 
the culivator and herr i11 the a<"lion of 
the> aamc· Jult· Milh A1110Ciation in not 
purch&1:n1 the jut" when It comn to 
th.- market with a v~ to forct~ tht' 
price tn io down every day. Why l1 
It 1'0! Became, the poor culliv11tor1 
have nn holdin1 power. When lht> 
jut• it rMdy, uni-. they RJI It, It "'lll 
be dlfllculty for them to 1tart ••orkin1 
apin ln their n.1c1a, b«au~ th•·y will 
have lo start ~ -.xt showin• sn-
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son, and unless thsy get the
money, it is not possible to do that.
Therefore, today they are being forced
to take the raw jute to the market and
try their level best to sell it. They
can hold for 6 or 7 days, and not be
yond that. It is impossible for them
to hold on and they will not be able
not only to carry on the. w c k  for the
next season but even to live. There
fore, they have got to sell at any price
to the buyers. Here, is a news item
from  the Statesman that the sellers are
insisting on the sale but the buyers
are not. I want to know whether any
explanation has been obtained from
the Indian Jute Mills Association. I 
do not say that it is with the conni
vance of the Government that they
have ordered the block closure, but I
do say that they were intelligent
enough and they had the ingenuity to
confuse the Central Government and
to get their permission for the block
closure. If that is not so, I want to
know whether any enquiry has been
made as to why if there was really a 
shortage they are not' purcnasing jute
from  the market. As I said earlier, it
w a3 with a view to pull down the price
of .iute that the block closure was
ordered.

17 hrs.

Today we find we are in a somewhat
better position because, all of a sud
den, all the high-ups in the Govern
ment, both Central and State, have
started think;ng that it is time that we
thought of fixing the minimum price of
jute. It is a good sign, 110 doubt, but
it was done because of the force of the
movement that has been launched in
West Bengal. In West Bengal jute is
not only one of the most important
cash crops, it is one of the most im 
portant industries which bring.? us
about Rs. 150 crores to 160 crores of
fore ;gn exchange. If there, is any
trouble in that industry, the whole
economy of West Bengal will find it
self in a difficult position. That is why
today starting from the Chief Minister
of West Bengal every one started m ak

ing statements— I think Shri S. K.
Patil has also made a statement— that
the time has come when it is necessary
that we should fix the minimum price
for raw jute.

I would suggest how the price of
raw jute has to be fixed. We have got
to remember that before partition we
had roughly about 6 lakhs bales of
cultivation. A fter all our efforts, I
think now 20 lakhs to 25 lakhs of bales
of jute are being cultivated. Since we
enjoy a monopoly on jute, it is neces
sary that more acreage should come
under cultivation o f jute. But that
can be done only if a fair price is 
assured to the peasant, to the cultiva
tor. But no effort has been made in
that direction.

In 1953-59 the price went down to
Rs. 20 per maund, and the Central
Government, the powerful Central
Government, and the State Govern
ment sitting over us, never bothered
whether within Rs. 20 it was possible
for the cultivator to produce this one
maund of jute and yet continue to
grow more. Rs. 20 per maund was the.
Calcutta market price. In the village
it was probably sold at Rs. 13 or 14 a 
maund. But nobody bothered about it,
because of the strong forces of the
IJMA, which were the. deciding factor.
Everybody submitted to them. I had
pointed out that it has now gone down
to Rs. 32 in Calcutta according to re
ports and no business is taking place.
So, in the villages the price may be
Rs. 25 or 26. I do not know what is 
the price today. It might have gone
down even further. That means that
it is going to that stage which existed
in the year 1958-59 and, according to
the Chairman of the IJMA, that situa
tion should not be created.

I find that o h  principle they are
accepting that the minimum p r :ce
should be fixed. If the price has to
be fixed, we have got to take into con
sideration exactly how w e are going
to fix the minimum price. So far as
the cultivators are concerned, this
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agricultural p~oduce has 11ot a very 
queer situation to face. 

11.M brs. 

fMR. SPEAKER in the Cltairl 

So far as industrial produdion is 
concerned, Govt•rnment always allow 
not onlv a certam amount of profit but 
a big p°rolit in the hands of the indus-
tri;ilists. Wlwncver they fix tht· price 
they see that this pril'C' fixation enables 
the indu~trialists to L':t'll a huge 
amount of profit. Whem·vt•r th•· qucs-
t:on of tlxation of price of agricultural 
prndth·,. C'OmL's up tlll'y always try to 
look to thl' intt•J'C•sts of those mill-
own1~rs who buy thc a~riC'ultural pro-
dllC'l', wht>thtT it Is th(• question of 
sugar or of l'otton. It will be s1-e11 im 
for as !ht• qul'stion of jut!' 1s l"Onc·t•rn-
l'd. Th:it mt·ans that it s the Jull-
Mills A,.,!;odatinn which will decid1· 
what is to hP tlw minimum pricl' of 
jute· l woulct onJ:. n·qul'st thf' hon. 
Minisli'r th;•t wh1•11 1h1•\' cle:·;d!' nbout 
fixing tlw minimum pri<'<' and wlwn 
thl'v fix tlw minimum priq• tlw most 
impnrt:rnt thinr!. th<it th1·v hav1• got to 
t:ik .. into 1·nn~;ch·rntio?1 is the cost of 
prnd11c·1 ion H1•re th" quPstion ;s not 
of raw material;; as such by which you 
can finrl out t·xal"t!~· how "llurh 1 aw 
materials are rcQuirt•d and what is 
the.· l'Ost of production. Here th!' most 
important thing is thf' labour that i!I 
emplovt-d hy tlw cultivator and also 
the diffirulties that they faC'e. I hopt> 
the hon. Ministn hal' !WPn the proce8"1 
of retting of raw jute and what diffi-
C'Ulties thPy furr. Also, tht•y have got 
to take into consideration the general 
commodities' price and the price of 
foodstuff~ which the cultivators have 
got to use while decidin1 the minimum 
prire fe>r jute. Today the UllA alllo 
agrP('s that therr should be a minimum 
prire. But what it ha~ 11ugested is: 
Let the IJMA d(.'('lde whatever thf' 
mammum price ia and they will 
attardingly d:rect their units that they 
1ha1l not purchue it at lea than that 
price. I am oppc>!led lo allowin1 the 
UMA to dttide the minimum price. 
Tbe minimum pritt will baYe to be 
ftxed by the OovenunenL 'ftle mini-

mum price which will be ftxed by the 
Government will have to be adhered 
to by the IJMA. Th;s is the first thing. 

The second thing is the quest:on of 
the buffer stocks. It has been su~
gested that the buft'er stock also will 
be in the hands and manaicement of 
IJMA. I am a1ainst that. Th" buffer 
stock will have to be maintainPd by 
thc Government and will have to be 
created by the Government. 

These two th111gs will have to be 
rcmt·mbt•rt•d. While fixine the mini-
mum prire, as J havp said, the most 
important factor 1i; the t'O&l of produc-
tion which i~ not the cost of pr0Jud1on 
of raw jute" That will huve tu bt• 
takl•n into consideration. During thia 
season J had bt•t•n in tht· distrirl~ and 
have seen how Ow cultivatora; with the 
PXp .. rtat1on of a 1wod prin• Wl'l'I' try-
ing to i;avt• their crop from 1 !1e at t;1l'k 
of 111.~erts. During I.his pnmd tlwre 
was an uttac·k of the iniit>l't~ on juh'. So 
many cultivators havt• fac·1·d diftkul-
tit•s. J kuow of one or two <·ase• 
wh1·rc· th<.· c·ultivntors have dit·d b1•-
raus1· of usinll i111wrt1<'ides wherp no 
dir('rt ion~ were givt•n a11 to how PJCart-
Jy to ust· thPm. In order to NVt• th1.• 
rrop so that thC'y may 1:4'1 11om•• mll!W)' 
tlw~· ha\'e given th1>ir live~. The love 
that th1·~· huve 1101 for tht•ir produC'e, 
th!' cl1ffi<·till1l's that tht•y fa<.'t• in llOWllll 
tht• <·•·op and in takin~ ii to tlw m11rkl•t 
should bt• takc•n into consideration, 
whkh eannot be dicidl."d by thr prirc 
of th<· raw matrrlal~. while ltxin• the 
minimum pricl• of jut!'. J wish that 
thi11 matter should I><' d(.'("ided herr and 
now. No time should be 11llowed to ro 
becault', ·~ I have pointt'd out, daily 
from the Bt.h Au1u11t the price '' 1oln1 
down. On th«' Bth Aul(usl it wa, Ra. 
48:- a maund. By th" 24th Au1u11t It 
ha1 rome down to Rti. 321- a maund 
In thC' Cakuti. markd. I do not know 
how much 1- It 111 la fhC' \·il1a1• 
wherf' th. mone, i. 1dua1Jy bt>ln1 
elven to the prod!K'«'r. I would 
requnt that the hon. Mini••~ tab 
cotnl.ance or thesp tecton while cte-
cldin1 a minimum price tor Jut. 
producllon. 
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Shrl BlbhllU Mishra (Bagaha): The same thing; what is the diffe-
rose- rence between the two? 

Mr. Speaker: I thought the hon. 
Minister is likely to speak. Shri 
Bibhuti Mishra has not spoken so far"! 

Shri Bibhut.i Mishra: No. Yt·m,r-
t;lay, you told us that one !iour m<11-c 
will be givc•n and we will be .r:ive:1 an 
opportunity. 

Mr. Speaker: I have no obj1,c::tiun. 
understand thtTc was a Resolution 

relating to jute and thl'v ngreed that 
that Resolution and this -may be takPn 
up together for discussion. ThP hon. 
Member was not pn•sent h1~re whl'n 
thos(' prorM·ciings wl'rf' c·ondut'l!'d. 
Anyhow, I will call upon him. Hl' 
may ~peak. 

Shri Taniam:.ml: I wanlPrl 10 ~rw:1k 
the other dn:v. 

Mr. Speaker: I know. H(· mw.t h:1\'t.' 

t:omC' carliPI'. Hon. M1·mb1·rs cannot 
dil'tatt• to thl' Houst'. Ll'I thl' hon. 
Ml'mbN go on. 

Dr. M. S AnPy: May I know w!w·· 
ther the ckh:11t• is on th1· R1•solut'on 
-Or the Motion? 

Mr. Speaker: Bnth wrr1· tak1·n to· 
J(ether. 

Dr. M. S. Aney: That motion is an 
altogetht'r dilli·rent thing. Thi· Rt·so-
lution thnt wn~ movt•d todn~· is for 
fixing of minimum pric-Ps. 

Mr. Speaker: Very well. 

Sh.rl S. M Banerjen: ThC'i>e nrt· con-
nf't'kd mnth'rs. Tht' llhortagl' was due 
to the prii·e factor. The1't' arc all 
combined. 

Mr. Speaker: Both rclale lo thp same 
matter what<'ver may be thl' wording. 
P'urthr.r discussion on the statement 
la'd by the Minister re1ardin1 the 
block closure observed by the Indian 
Jute Mills Association owing to scar-
city of raw jute raised by Shri Indrajit 
Gupta on the 24th August, 1961. 

Dr. M. S. Aney: The Resolution 
deals with the fixing of minimum and 
maximum prices of raw jute. That 
motion arises out of some statement 
made by the Minister as regards block 
closure of the mills. 

Mr. Speaker: It 1s on that now. 
He made a statement about the dosing 
of mills. The discussion ii; about that 
mattl'r. 'T'hl' Resolution 1s: 

"Thts lfouse is of opinion that 
minimum and maximum prices of 
retw jute should be statutorily 
fixed and enforced." 

thought it wns only a motion to 
fix maximum and minimum 
Y"~·•:rda.\·. 

price.~, 

Shri Surrndranalh l>wh;edy: T11e~c 

•.i·" l" 1111l-ckd nnl ti·r..;; all the~c wt·re 
1dvncd to. 

Shri Kanungo: Hoth lli(' motwns 
cannot bl' sc·aparatt-d. As a matt.er of 
fal't, thl· :-.ubj1·ct mattrr C'annot be 
sr)>aratl'd. It 1s a co:nC'>::!1·nce tlut this 
has com!' up today. 

Mr. Speakl'r: Tile Resolution is 
ov1•r. I w.ll pu: tht• Rl:,.olution lo the 
vote of tht• House after heanng the 
hon. Ministt·r. With regard to both 
the Rc.mlutmn and lht· di,.cussion, I 
am pu~Linti 11 (IT. :'o>o more di;t'Jssion 
•Ill the Resolution. I will allow Snri 
Bibhuti M shra to :;pPak on the matter 
of urgt•nt publiC' importance and call 
upnn the hon. Minister to reply both 
to the Resolution and the discussion. 
Tht•n, I will put both these matins to 
thf' House. On the discussion. there 
is no question of voting. I will put 
lhl' Resolution to the vote of the 
House. 

Slari Praltllat ltar: In that ease. 
Shri lnd.rajit Gupta has a ri&ht of 
reply. 

Sllri llldnJit Ga ... : Five minutes 
to reply to the Resolullor1. 
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Mr. Speaker: All right. 

'"' '"'-" flftt ( ~) !lfQrtT 
~' liITT ~) ~ ~ 
~ ;;r) ~~ ~ ~) ~ iAR 
mn m: I!~ ~ ~ ifiT 
'li ~m ~m-r ~ w \;'~: q;;:f-

~ ~ ~ i:;x r.;;n< ~ ~lfiTT 
w.) irii '· ~ ~fi· it ~Ifft form 
if; ~ n;~ ~ ir Z?ITTT t I m 
~ "R7 ~~. "Jftirr w ~ 
>il'1Jir ~; ti~ if ~3fV ifii I 

'4 ~-lT ~r."IT r. f <f. ~ if~ 
;tr <M '31'~ ~.ft rtrr'r f qf~ 
~ ~ 1f.m f<r. ifNfT:i!7 *t ~r.:f 

~I ~T~ ~T~..P ~ p lfl 
~ !fiT ~~ !fiT ,~. f.;rq-i:; ~ 
~ <tir.T ~ 

"Earlier, the Union Minister Mr. 
Gulzarilal Nanda, discountenanc<'cl 
the idea of a third block closure 
of the mills in August suggestrd 
by the IJMA. With the nc>w c·rop 
110 close, he said, en•ry effort 
should be> made to a\·ert a third 
closure.". 

ii '1M'lf.r ~ 
~ !fiT 1'ir.fT 
WT rtf t,, ~ 
~ ir ~ ~ 

~ ~ f~ 
~. ~ '!ffq' 

lft mt ~ 
tAlT 'tT'fi ~ 
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t I f1:m ~ it if 'ff.t iflflf 
qm A; 'fi ~ ~ 3flM1'I' ~it 

~ I r.irft 'fT1R iF- if.r ~ 
~ ~ ~ w Jf~ ~ if;1ft ~ 
t. f'fi7 ~ mr ~ .:r ~ 
~if.t'~'fitl 

lfrolA ~ it tt.\o ~ 
'¥ ~ ~ ~ "1l"r ff wit I 
~ qt immi;- ir {If qA ~ 
~ ~t ~ t lfif ., aNISl 
~ if.I ~ ~ lf1'. ~ 

~~I :Jf~· '!! ~· 
~ ~ u. If"( AlllT t : 
JOOO<ai> LSD-IO. 

"The State representatives 
present reported a general incre-
ase in the acreage under jute this 
season over that in 1960-01. The 
percentage increase was rou1hly 
estimated at 25% in West Bengal, 
ever 50% in Bihar, 35% in Assam, 
303 in Orissa, almost 100% in 
Uttar Pradesh and 86% In Tripura." 
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jute prices IJ fundaa.ntal to Gae 
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[isft ~ flri.~] 
question ol increasing the produc-
tion and improving the quality of 
raw jute produced in the country.". 

''For the fixation of minimum 
price of jute, all the three criteria, 
viz. the cost ot production of jute, 
the parity between prices of jute 
and paddy, and the relationship 
between the prices of jute and 
'ute goods need to be considered.". 
m- qm ~ t fif; ¥ ·~r<fqjlp') 
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~it'lf~-r~~~ 

~~it'l'f:~~if;-f~ 
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Of ~ I '3['C llfl" ~ ~ q:;:ft7: 
3frof tA: cct ~ ;JJc if; oinmTlf if; 

" 
~ ~ mTtf 't."lfT'I'" i: ~ f<::.., ... txft 
iilj- I 

Shri Kanunp: Sir. l am very grate. 
ful to you and the hon. Mover of both 
the motions for agreeing to <'nable me 
to reply to them togl·ther. I am at 
a d1sad\'antagc i.>ecausl' ~J•>lh !ht• 
motions have been moved bv Shri 
lndrajit Gupta who5l' speeches on 
both the occasions have been suavt•, 
eloq:··· 't and pursuasivc. In fal't 
he has b~n so pursuasive yestt>rday 
that I almost felt guilty of the 
serious accusations which hl' was 
making against thl' Government. 
Fortunately, I 1111\'<.' had a night to 
sleep OV(or and rt.'Cover my balanl'l'. 
l also w1lJ bt· failing in my duty if 
1 do not pay a compliment to him 
!hat h•• has bet·n vcrv fair and objec-
tive in hi~ analysis· of thl' situation 
as it obtains today or in the pro-
jection of th~· future, barrJng one 
point which I will deal with latl'r. 

I shall deal with this qut,stion in 
thrl'C parts: first. I shall deal with 
the problem or fixing a minimum 
and a maximum price for raw jute; 
second, with lht> justification of the 
two closures in June and July; and 
third,-which is not at alJ important 
at the moment-with the proposed 
closure in August. I entirely air~ 
with the broad outline of the jute 
situation as mentioned to the Home 
by Shri Indrajit Gupta. The fact of 
the matter remains that in 111>lte of 
an increue in the internal c:OD1ump-
tion, the bulk of jute manufactures 
is sold in the export market. In a 
competitive export market, it i• just 
impossible to farecut what is loinc 
to be the demand and supply and 
what la pJnc to be the prices. We 
have to remember that those hlilcyon 
claya when undivided India uted to 

have a monopoly of Jute manufac-
ture are goen for ever. 

I shall merely quote a few fifures 
to show how Pakistan which hu 
better natural facilities in the matter 
of obtaining th~ highest quality ot 
jute and which is m.anufacturin1 all 
jute goods and is proeressing in the 
export track. The export of Pakis-
tan in 1955 was 543,000 tons. In 1080, 
it had gone up to 1,878,000 to111J. We 
have also to remember that in the 
matt<'r of availability of better 
quality nf jute· and also in quality, 
Pakistan ha~ a natural advantap. 
We hav(• also to r!'member that the 
manufm·turini,: (•apacity for jut1· 
icoods is established in Europe: in 
llall~', FrRnc<', and I bdi<'ve in Ger-
'l'lany and Spain al110. Raw jute is 
now bf'ing grown in various other 
countries, though the quantity may 
be small at the beginning, but it is 
'1aturul to expect that tht! availabi-
lity will b1.• higher. The m1m1.1fac-
t uring capadty is also beine estab-
lished in countri<'s like Thailand, 
Burma. etc. 

Tht•rcforr, w1• have l.o rcmemb1·r 
that we have to kdjust oursclveli tel 
the conditiom of U1(• world force• In 
tradl" and supply and dt!mand both 
in the mattn of raw material a~d the 
ftnishl'd goodR. and we cannot tak~ 
any unilateral action which is 1iue 
lo hurt u~ in thf~ long run. AS11umin1 
that we ll't o bumper crop of 
70 lakh bales, evl'n then, we huv1• to 
import a certain quantity of jult> and 
jute cuttings from PakisU.n of the 
neceMary quality for elving th<' re-
quired finish to tht- jute ba11 and 
hessian. I hope that aooner than 
later, the quality of Jute in India will 
be improved and the best qllllty ol 
fibres may be available here. I am 
optimistic." in thl1 l'eltpeet, bcocauae I 
hav• aeen the wondtt!ul pr1>1re• 
in the improvement of quality of raw 
jute in U.P. In the Jut ftve years. In 
Orl11a alao, therf! ha1 been a little 
improvement. but it hu been of a 
very slow and uneven order. I tail 
to understand ••bv the ,ame improve-
ment In quaJlty and ,ndet baa not 
been achieved in W•l Benpl. Pc·r· 
hape one of the flll"fon la that Ben1al 
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[Shri Kanungo] 
growers always get a premium price 
than the growers at longer distances. 

Granted that our minimum require-
ment ot raw jute would be of the 
order Of 70 lakh bales, we were faced 
with a situation where we have two 
consecutive years of bad crop. Let us 
remember that like every agricultural 
commodity, the biggest factor in the 
availability of agricultural product is 
weather and climatic condition. We 
know it to our cost how the availabi-
lity of foodgralns, sugar and other 
crops is largely conditioned by the 
weather condition as it happens every 
year. 

The House also knows in the case cwt 
cotton, which is another staple in-
dustrial raw material in our country, 
for two consecutive years, WP had a 
very bad crop. The result was that 
we had crisis ranging between 1960 
and 1961. In the case of jute, in 1959-
80 the crop was 57 lakh bales. In 
1960-61, the crop was 52 lakh bales. 
When we get two consecutive bad 
years, the important point I want to 
stress Le; that the carry-over is rPduccd. 
Aasumln1 the crop to be 70 Ja'lth 
bales, the carry ovM' used to be 10 to 
16 lakh bales. It was reduced to 1 
lakh IB.!lt year. The carry-over is im-
portant because between onC' C'rop and 
another, the carry-over provideci a 
cushion on which the prices nre con-
ditioned. 

So, leaving asidl' other conditions, 
I will concede straightaway that there 
was a scramble for the jute whE'n 
there was 11horta1e. There was spe-
culation, a certain amount of cornering 
and other undesirable things. In spitr 
of all that, thP basic factor remains 
that there WB!I a shortage of a very 
hiah order. Whether the GovPrnment 
was able to meet the situation or not 
ourht to be judpd by the actions that 
have been taken. I would like the 
Hous" to reall!le the ronditions bet-
ween September 1960 and th• pre!c-nt 
time>. Now the conditions an known 
and it ls public property, J wnuld 
very humbly submit that any other 
1\ep t'OUld have been taken which 
would hive produced bMter results. 

It was said by one of the speakers 
that speculation has run rampant. It 
did. But I believe the action the 
Forward Markets Commission took 
had immediate effect. And, all the time 
I wish that the IJMA was half as 
strong or as influential as has been 
made by the various speakers. l would 
welcome a particular organisation, an 
industrial organisation which can 
carry it.5 members alone with it with-
out reservation. The very f.ict that 
lJMA is spoken of as a well-d.nit and 
efficient organisation which can com-
mand the obedience of its members by 
the crack of its whip is not correct to 
my mind. 

Shrl lndrajlt Gapta: It can't con-
trol them. 

Shrt Kanun«e: That is exactly 
what I say. Therefore, it is no effi-
cient. I would welcome any orgar.isa-
tion of any industry which could be 
depended upon for speaking on bt?half 
of its members. Therefore, I Y.-'Ouid 
submit that the accusations that have 
be en made that the IJMA is a devil 
incarnate and the Government of 
India has been the willing tools o! the 
devrl is not correct (1nterruption l. 
This shows the eloquence of Shri 
Gupta-where I am poor. 

The question is whether, as Shri 
Gupta has said, there cannot b!.' any 
difference of opm1011 at-out the 
theoretical necessity of having a mini-
mum pricl' of any particular "orr.rno-
dity. But thl' important point is how 
and what should be the machine by 
which this should be achir.vf-d. I 
must straightaway say, Sir, to you, 
that we have been considering the 
subject from 1951 onwards when the 
Jute Committee's report was given. 
The main difftculty has been to arrive 
at a fhrure which would be considered 
as the minimum ftoor price. I would 
like the House to remember lh•t In 
the case ot cotton we have a mini:uu'll 
and maximum price. It has been dlft\-
cult to maintain the mulmum pr~ 
throughout Jut year. In many areas 
t~ was no necessity for taJdnr &nJ' 
operation for maintmance or tbe ftoor 
pric.. 
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'"' r .... "' r... : ~ ~. the events of the last. few years, it ii 
.-ra;:r ~ .. ~ ~ lfi'1ft 1ft' ~ completel7 out of joint. 

~ iii) ~ ~ flft:tr, ~ ~ 
~ ;tj' 1fmr f1pft I 

Shrl Kanunco: I definitely say that 
we had to go in for rationing, import 
of large quantities of cotton and com-
pelling the mills to buy a particular 
cottoo at a particular price because 
the celling was pierced. 

Shrl Blbbutl M.lsbra: But the 
growers have never gone up to the 
ceiling price. 

Shrl Kanunp: I havl' no time to 
enter into its details, but I do believe 
that even if all the growers have not 
got it the organisation of growers in 
cotton has been so much strengthened 
that today they have got n detlmte 
pressure on file price in the market. 
The point I am trying to make is that 
it is easier to regulate the p:-ice or 
cotton, bl'Cause a large quantity of it-
in fact. almost the whole of it barring 
a f('w lakhs of bales--is consumrd ln 
the country. Therefore, in coming to 
a price for jute, the rational method 
would be, and here I would differ 
from Shri Gupta, to work back from 
the export price, which again Is un-
certain. To base our calciJlations on 
cost of production will be the most 
dangerous thing that can happen. 
Firstly, I have yet to ftnd even any 
theoretical discussion of arriving at a 
price on the cost of production of an 
agricultural commodity. We have 
tried it in India, and I am told on 
competent authority that it has been 
tried elsewhere for crops and all that, 
and, barring a few areas where alt'i-
culture has become fully commercl.a-
lised and more or leu in.iustriali!led, 
it is not possible to t'Dme to coattn1 of 
any agricultural crop. Here I am 
merely repeatinc tbe dHlcultiea. Thae 
diftlcu.lt~ should not binder m from 
tr)'iac. and we are lil'Yins. Tbe 196'1 
Jute Snqtlliry o.nmiuion also felt 
tlo"\t when .. price of 100 7ards WM 
Ra. 4' '° 41. the price ol raw Jute 
WM ... M tia II. So. w1lell we .. 

Sbrl Sureadranatb DWIYedJ: What 
wu It two years a10? 

Sbrt llalnnlp: This ration has heen 
found to be inoperative. It does not 
operate because of various factors. It 
has been quoted very freely by Rhri 
Gupta and, particularly, by Shrl Kar 
that when the raw jute prices have 
been quoted at Rs. 32 where was the 
necessity t.o feel that there was short-
age. 

Sbrl Pnbba& Kar: 1 said the buyers 
ure not buyln1. 

Sbrl Kaaunp: Yes, Shri Kar's con-
tention was t.bere was adequate sup-
ply of raw jute but because of the 
buyers holding back from the market 
the prices sagged. 

Slarl IDdraJlt Gupta: That i11 the 
contention of Dr. Roy alao. 

Shrl Kanunco: I beg to ditrer. I 
have figures to show that on the 5th 
August 1961 the arrivals In Kasipur 
and Shambazar were 3,400 maund1 
and 37,300 maunds respectively as 
against 11,400 and 81,750 maunds rel· 
pectively on the same day in Au1u1t 
IMO. To take another date, Jlth 
August, one week after that, the arri-
val in 1961 was f,800 maunds and 
the total stock available 1- 38,200 
maunds. On the same day In 1980, the 
figures are 16,400 maunds and 78,280 
maunds. At a given date, what b the 
total stock available? 

The daily cmaumptlon of mills, I 
told. i.a of the order of 13,000 tons. 
Out of that the total stock position 
Is thil. Therefore if the quolatlon is 
there, I can only explain It by •Y•~ 
tbat there has been a small quanUt)' 
offered at that price. Somebodf bu 
taken or bu not taken it, but there 
were no 1oocb available at tltat priee 
or at an1 othw bllber priee. It witt 
be cUJlcult to ~ OD the POll-
Uoa today but .,..,. a wlUle it wtU lie 
known. TocS.y on the ftauret a..U. 
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[Shri Kanungo] 
able of arrivals and of the stock posi-
tion I cannot conceive that there was 
a shortage, particularly in view of the 
fact that the proposal of the IJMA 
for a closure in August was not ac-
ceded to by the Government of India 
and by the West Bengal Government. 
So there is no chance o! a block 
closure. 

Here, I want to refute the suggestion 
made by Shri Gupta that there were 
certain instructions by the IJMA to 
its members to reduce the working 
hours or s!!al looms other than those 
which were public property. have it 
on the authority of the Chit•f Mini~ter, 
West Bengal, that he has made enqui-
ries and has found that the1·e were 
no such instructions. 

Shrl lndrajit Gupta: I did not ~:ay 

that there Wl'l'l' instructions. I said 
that after thl• Central Government 
and thl' Statl· Government had disap-
proved of their proposal. they allow-
ed individual milli; to do whatev1•r 
they chose. 

Shrl Kanungo: This was done in 
consultation with the We~t Bengal 
Government. 

Shri lndrajit Gupta: Not the 
Central Government'! 

Slvl Kanunro: No. 

Shrl A. C. Guha: I do not think the 
West Bengal Government pcrmillcd 
individual mills to dose. 

Sbrl Kaaunro: There wus no ques-
tion of permission. There were wo 
alternatives. What to do in the situ-
ation? IJMA proposed that they should 
have block closure for one week in 
Auaust. The other alternative before 
the West Bengal Government when 
they said that they would n•lt aRrc>e to 
this proposal was that whenever there 
waa no stock in an individual mill 
that has rot to clOle down. There was 
no other alternative. It conceded 
that. 

Shrl A. C. Guba: I do not think 
the West Bengal Government con-
ceded that because the Labour Mini-
ter, West Bengal, made a public 
statement against this. 

Shl'i Kanunro: I do not know what 
public statement he made. That is 
my information from the Government 
of West Bengal, In any case it is 
i·ational. How can a particular mill 
work when it has no stocks? 

Shrl lndrajit Gupta: By borrowing 
jute from other mills. 

Shri Kanungo: There you are. 

Shri lndrajit Gupta: Ot~~rs hnd 
l'nough stocks. 

Shri Kanunro: No, they h;:d not 
enough stocks. That point is clear_ 
There Wl·rc not enough stocks for run-
ning a day's shift for all the mills 
with a 12 per CE'nt c:losure of looms. 
There were n()( the physical ~tocks 

available there. 

Shri lndrajit Gupta: Had 
stocks bet•n inspected ever by 
Government? 

t1Hl6l' 
the 

Shrl Kanunro: Yt·s, Sir. Sinl'•' the 
order under tht• Essential Commodi-
ues Act was passed on the 10th 
March, 1961, the Jute Commissioner 
has been receiving statements of 
atocks and is verifying them. 

Shri S. M. Banerjee: What is the 
position now? We are feeling more 
confused by the statement. Have the 
LJMA agreed not to have block 
clasure any more? Have they givea 
an undertaking? 

Shrl Kanuqo: The month of Au1ust 
1t is nearly over and the West Benpl 
Government and the Central Govern-
ment did not agree to their proposal. 
So there Js no question of a block 
closure now. Inevitably, the damace 
has been done which will be ve17 
dHllcult to reatore later on became in-
dividual mi11s were compelled to cloee 
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down or to reduce hours. Naturally, 
there are weak units and strong units 
and various other units. If the as-
sociation was strong enough to carry 
all the units together with them, for 
the future it would have been better 
for all concerned, for Government, for 
growers, for labow-. for everybody 
because an organised industry is a 
necessity. 

Sbri lndraJlt Gupta: That means 
the Government gave them wrong ad-
vice .You should not hav(' disap-
proved of their proposal in that case 
You are saying it led to wor!'.c r('sult~ 

now. 

Shri Kanungo: No, I do r.ot meun 
to say that. I never conceded that 
there was a case for block closure. 
Partkularly, in August. Afkr con-
sultations between the West Bengal 
Government and the Government or 
India, it was decided that there wen. 
no strong reasons fo1· a block closurP 
in August. Inevitably. it has hap-
pened. Therefore, as far as the Reso-
lution is concerned, I only beg to say 
this. I agree with the contention of 
the Mover of the Resolution that it 
would be a dt·sirabk thing to have " 
fixed price-may be a variable fixed 
pricC', depending on circumstan-
ces. The mechanics, how it has to be 
operated, the quantum and the opera-
tion have 1ot to be decided. With 
marginal operation in the market by 
the Government or by an agency of 
the Government, it may be possibk 
to hold a floor price. It ha.ti been pos-
sible in the case of cotton. The only 
occasion when we had to operate for 
maintainine the floor price waa opera-
ting through trade. It was fairly suc-
cessful. This matter is under active 
consideration. We hope in a very 
short time to take a decision. We 
have not taken a decision became we 
ate going to dillCUU the matter with 
the West Denial Government. W~ ltrc 
au fait of the whole matter. 

About minor maUen ftowine out of 
it, I plead cuilty that we did not con-
sult the U.P. Government before we 
aareecs to the block closare of ~ jute 
mill• in the U.P. We had to ta.Ire • 

decision very quickly. We did no• 
have ..... . 

Sbrl S. M. Banerjee: Are you going 
to consult now about the ftxin1 of 
floor price? 

Sbri Kanunp: I think I would. 
Anyway, Shri S. M. Banerjee must 
concede that the total production of 
jute and jute goods is infinitesimal, 
in the U.P. 

Sbrl S. M. Banerjt!e: We ha\•e JU!t 
1111id that Wt• hn\'t• impro\'cd our pro-
duction. 

Shri Kanunco: That is .jll to your 
credit. Vitally thl' WesL Bengal 
Govc·rnment is c.·om·crnl'd about it, 
hl'caust a large labour force is in-
volvPd in it. It is a trade• on which 
the· n·se>un·es of India ore \'.;llally con-
l'Prned. 

Shri Indrajit Gupta mcmtioned that 
thcr(' should be• accurate co11tm1 ot 
the manufacturing process. I bt>l;t.>\'e 
in the course of the last 3 or 4 yr •tr1, 
at least some of tht• jute m:llR havP 
instaJlf'd C~t RC't'OUTiting Ry&tcms, l 
hC'lieve Wt• ha\'C' now fair dale whert> 
thc· c·ost!ng can b1 judePd. 

Shrl A. C. Guba: Will thei1 8"-
wunts have to be cxaminl'd bv the 
Government CO!if accountants? · 

Shrl Kanuaro: Of rours1." whc •1 ol·-
casion arises, the Tariff' Comml11lon 
is fully equip~d to do it. 

Sbri JadraJlt Gupta: May J know 
whether the Government have, e-v~n 
today, correct information about the 
cost of production of a Jult' mm, per 
ton? Have you lot verified inform•· 
tion? My own information ii, wlt.'11n 
100 yean, they have never divul1ed 
it to anybody, lncludJn« 1om(: of then· 
own memben. 

lllu1 ....... : Natunll1, you can-
not exp«t eompetlton to divulp. 1 
do have Information, thoqh not falJ 
infonnatoin. by my own eo1tin1 of 
wveraJ establilbmentl. 



Reaolv.tion re: AUGUST 25, 1961 Fixation of Price of 5044 
Jute 

Shrl lndraJlt Gupta: They won't 
allow your man to go into the mi;ls, 
.as far as I know. 

Shrl Ka111uaro: Some of the ~tab
lishments are co-operating. It is not 
all. On their rights they can stand. 
They can refuse inspection. Th.ey 
have rights. Because, until! I pu~ on 
an enquiry by the Tariff Commission 
-and they are goverened by the Tar.fl' 
Commission rules, I have no ri&iht to 
ask them to disclose information. But 
I must say to the credit of ..... 

Sbrl A. C. Guba: Is that the position 
even under the Industrial ~v~lop
ment and Regulation Act that the 
Government cannot examine t.h1er 
a<:counts? 

Shrl Narulmhan: We nre not able 
to follow the hon. Minister. 

Mr. Speaker: Interruptions add to 
knowledge. Theroforc, I would 
humbly submit that the question of 
fixing a minimum price for jute brist-
les with many difficulties, and though 
theoretically We might agree on that, 
we have to do serious thinking about 
it. For the current year, I do not see 
any dangl'r that the prices will sag 
down too low. At least, we are fully 
aware of the position. 

In reJ1ard to another point which 
I had mentionl'd. When I paid com-
plaints so Shri Indrajit Gupta. 1 am 
only sorry that Shri lndrajit Gupta 
and i:everal Member~ on this side 
frankly admitted that this dt'bak on 
the resolution and the discussion on 
a matter of urgent public imporance 
has been actuated by political moti\'e11 
on account of the comin& clrctions. 

lllU'l llMtnjlt Gapta: The hon. :Mir.-
lster has 1ot it upside down. 

Bhri Pnltlaat Ku: It wl!! no~ snid 
that this discussion was with any 
political motive. but the point that 
waa railed wu about the statement 

-GI Dr. B. C. Ro7. 

Shri Kananro: I have aireacl,r con-
ceded my incapacity to meet all the 
finer points of lo&ic raised by Shri 
Prabhat Kar and Shri Indrajit Gupta, 
but aayway, my hon. friend 

Shri Guha also has cnoceded that. 

..nr'"I~~: ~~i1'~ 
~~ I ~om qo ~~ ~ ~ ~ 
"JG~~~irf ~ 1 ~~~ 
firnft' >il'T W ~ 1 tiff' fri ~ llfl" 
~it~~~\llTWt? 

Shri Kanunro: I have already stat-
ed that I hope that the price will not 
be allowed to io down very much 
now, and we shall take steps to that 
effect. But the declaration of a floor 
price and a ceiling price will require 
careful examination, on which we are 
en1aged at the moment. I hope the 
House will bear with me and will 
agree with me that that should be 
done, without any eye upon the 
elections. 

I would rl"QUest my hon. friend 
not to press his resolution. As for the 
other discussion of course there is no 
voting on that. 

Sbri lndrajlt Gupta: At the end c-f 
two day's discussion. I am very sorry 
that Wt' are still left completely in the 
nark a~ to what Government are pro-
posing to do. At 11:-nst I have not 
ht'l'n able to understand. The whole 
lhing has bef'n left in the air. I 
regret \'ery much that not a sing!'! 
word was said bv thr' hon. Minis-
lt•r in appreciation of the real diffi-
culties. thr human and social difficul-
ties of the jute 11:rowers. I did not 
hear a word of sympathy from him. 

He only said that durin1 the laat 
two years, the jute crop bad been • 
bit smaller, namely 57 lakh bales and 
52 lakh bales, and he was tryin1 to 
convince us that Government had 
taken certain ection, which was ver~ 
good: but he did not tell ua, for exam-
ple. '111.'hat Government did in the pre· 
vious year. namely 1981-118, when 
the crop wu 81 lakh balea. 

Dl'I IEunatp: I thoqht it was 
fairb' known. la any cue, 811.rl 
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lndraj:t Guota was not in the Houv? 
when I answered that point. 

Sbrt lntlnJlt Gapta: I may not 
have been in the House, but I was 
there when the jute growers got 
Rs. 12 and Rs. 14 for their jute. 

Sbrt Kananp: It is there on thP 
record of the debates of the House. 

Sbrl lndrajlt Gupta: Anyway, I 
only wish to reply to one point. The 
question of Pakistan competition ha.~ 

been raised, and also of the advan-
tages which the Pakistan industry i~ 
supposed to have. Well, they cer-
tainly have rot an advantage in that 
they are having a better quality of 
raw Jute. There is no doubt 11bout 
that. But I would just point out that 
this is a verv favourite errument used 
by the IJMA also. And it is alway11 
exaggerated. There is no doubt that 
competition is growing, because 
Pakistan has set up its own industries, 
and it is bound to. But the point !.• 
that there are certain other counter-
acting advantages which the Indian 
industry enjoys and which Pakistan 
does not enjoy. If these ere not mken 
into account, then a completely one-
sided picture is presented before thl' 
country. 

We must remember that our indus · 
try has a start of nearly 100 years, 
because the Pakistani indu~try i.tart-
ed only after Partition. I would j1L~t 
l'ke to say two things in this connec-
tion. This is what Mr. Jahl, Vice.-Pre-
sident of the Palustan Jute Mills As-
sociation. thP body corresponding to 
our IJMA. says. He says that the capi-
tal cost of these Pakistan mills, that 
is, the new mills which are beinc set 
up. is much • "1her than the capita' 
cost of the Indian mills. Actually, he 
has calculated the capital COit ir. 
Pakistan at Rs. 27,000 per loom, a11 
compared to Rs. 8285 per loom In 
lndia. Whose advanta1e is this! 

Mr. Jalil further •Ya that depreci•-
tian coste in Palrtttan 8N Ra. JOI per 
tan, whereu in IDdla, It works out 

Jv.te 
on an averaie to Rs. 21 per ton. 
Again, whose advantage is that? He 
has further said that labour costs in 
Pakistan work out at Rs. 70 per ton 
more than in India, that is because in 
the modernised mills in India, the 
number of workers per loom now has 
gone down to below 3 per loom-
at one time, it was five or &ix-where-
as in Pakistan, it is 1tiJI 3· 5 workers 
per loom. These are Mr. Jalll's 1t11te-
ments, not mine. 

And this ill what the chairman of the 
Pakist•n Central Jute, Mr. Islam, say1 
in a public statement on the 12th June 
of this year: 

"He made it clear, however, 
that the Government was not hap-
py on the fact that Pakistan's Jn. 
creased foreign exchange earnin11 
had resulted from higher price 
levels and not from an actual in-
crease in ex1><>rt1 which in raw 
jute waa one-third below normal 
and in jute goods substantially 
below the 1959-60 level.". 

So though thry have some advan-
tages, there ere other disadvantages 
which they 11uft'er from. Take, for 
instance, coal. All their coal ha1 to 
be taken from India. They have no 
coal of their own. Their potlitlon re· 
garding electric powt'r Is much wor1r 
than ours. We are in a murh 1tron1e1 
position. The port facllitlt>s that our 
jute industry enjoys through Calrutta 
which has bet>n built up and develop-
ed over 110 many years, are not therf' 
in Pakistan becau1e no Pakl1tanl port 
has reached yct that 1ta1r- of deve-
lopment. Then thett ii the question 
ot mill stores which are very Im-
portant-all manner of storea, 1huttl•. 
bobbins, balin1 hooPs and eVen b8tch· 
Inf oil. Thet1r. thlnp are manufac-
tured tn India for our mill• wh ..... 
th.re bl no manur.cturtn1 capeclty far 
thnr 1tore1 In Paklltan. These thlnta 
should be remembered. As far u 
rontacu w:th foreip countrl• ar. 
c,ooneemed, bulltn.. remearch. Biid net-
work of abJppen and dealen, whJ.clh 
are a wwy tmportaDt part of the 
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trade, do not virtually exist in Pak-
istan. Even the labour force here is 
much more experienced than the 
labour force which is growing in Pak-
istan. 

Therefore, it is not correct always 
just to bring up this question of raw 
jute and say that Pakistan is now 
so favourably placed that we cannot 
compete with them. I think this i:; 
a very sad counsel of despair that wc 
are sounding when our industry has 
been in cxistencl' for a hundred year~ 
and they have started only a few year> 
ago and their production is still a 
long long wav behind ou~s. We an• 
crying and eomplaining as though it 
is impossible for us to stand up befon· 
them even when Wl' arc: enjoying all 
these advantages. If some furthrr 
steps arc· taken, which we have Hl-
ready sugr,f'!ltcd in thi~ d<"bah., thal 
is to suy, if our mills diversify their 
production and diversify t!wir mar-
kets, if th(• export trade is propt>rly 
C'analised, if this instability of the raw 
jute market position is ~ectifted ancl 
if the soeculation is checked, what is 
there to be afraid of' We are much 
stronger than anybody t'liw. If you 
rend llw rf'ports from thl' European 
manufacturing countries which the 
M:nisler referred tu, you will find tha~ 
they art• trying soml'how or other lo 
pro0tect their jute industr~· from bt•-
ing rendcrt>d extinct by the competi-
tion from India. Of e0urse. attn 
Britain's entry into lht• ECM. I d'J 
not know what will happen. But that 
is a diffel'l~nt question. 

I do not wish to take up any mort: 
time of the HOU!i('. I am totally uu-
convinced by what the Minister has 
i;aid. I am in tht> dnrk as to whn ~ 
Government propo!lt.> to do abou~ thP 
fixation of prices. All the same, I arn 
very 1ratifted indeed that my Reso-
lution has got the unanimous suppo1 t 
of everybody from all sides of thtc> 
House who has spoken. I commend my 
Resolution to the acceptance of t.he 
House. I do not propose to withdrew 
it, 

"'tit'{fW ftrq: ~ 1'~ ~ 
~~ "V. ~o ~ - .f lfiNMiil .. 

.q f~·if.'nrl~ ~~ ~ 'o 'fio ~ %~r.r 
~ f-iif.T I 

Mr. Speaker: The question is: 

"This House is of opinion that 
minimum and maximum prices 
of raw Jute should be statutorily 
fixed and enforced''. 

The motion was negatived. 

So far as the discussion is conccr1. -
cd, there is no motion to be put to the 
House. 

Il'-08 hrli. 

Rl<~SOLUTION RE: CONTHIBUTOHY 
HEALTH SERVICE SCHEME: 

Mr. Speaker: Dr. K. B. MPno:i. 

Dr. K. B. Menon (Badagra): Mr. 
Speaker. Sir, I um very thankful t" 
vou for this opportunity. It is a gre£Jt 
ph•asurl' for m1· to avai I of ~t. bccau:c-
I never thought that this would b;. 
taken up today. 

I beg to movi: thl' following Res1:-
lution: 

"This Houst• is of opmi0n t:tal 
the Contributory Hea '.th Service 
&·heme for Central GovP.rnment 
5ervants and member5 of their 
familie~ in Delhi and New Delhi 
may bl' extended to other cities". 

Mr. Speaker: He may continue on 
the next day. 

11.11 hrs. 

RE: SUMMONS ISSUED TO SHld 
KARANJIA 

Jlr. Speaker. After the Resolution 
that was passed here adoptiq t'ie 
report of the Privil._es Committ-e 
about the Editor of the Blitz and its 




